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ANDHRA PRADESH POLLUTION CONTROL
BOARD

Dr. YSR Paryavaran Bhavan, APIIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 520007

Website: https://pcb.ap.gov.in

 
 
 
 
 
 

L.No:APPCB-11022/313/2024-TEC-CTO-APPCB              Date: 05-05-2025
 
 To
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan,
East Arjun Nagar, Delhi – 110032.
 
Sir,
 
Sub: APPCB – Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No.

595/2023) order    dt- 10.01.2025 – Communicated - reg.
Ref: 1. CPCB directions order CPCB/IPC-II/CM-13011/92/2023, dated

30.01.2024.
2. Letter No.APPCB - 11022/313/2024-TEC-CTO-APPCB, dated

21.05.2024.
3. CM-13011/92/2023-LAW-HO-CPCB, dated 07.02.2025.
4. Mines Department Letter No.INC04/395/2025-Sand section dated

17.04.2025.
5. CM-13011/92/2023-LAW-HO-CPCB, dated 21.04.2025.

 
***

 
With reference to the 1st cited above, the APPCB addressed a letter to the
Department of Mines & Geology and Water Resources & Irrigation Department,
GoAP on 21.05.2024 to provide the information, copy enclosed for your
information. In reply, the Mines Department furnished information on 17.04.2025
and copy  enclosed.
 
As per the information received from Mines & Geology Department, GoAP that no
Statutory / Policy framework regarding construction of temporary bridge across
river channels, guidelines permitting construction of temporary bridge across river
channels and any alternative practice adopted regarding construction of temporary
bridge across river channels.
The information from Irrigation Department is yet to be received. The consolidated
information sought by CPCB for the state of Andhra Pradesh is enclosed as
Annexure for favour of information. 
 
 Encl. As above.
 

S SRI SARAVANAN
Member Secretary

APPCB-11022/313/2024-TEC-CFO-APPCB I/4089178/2025

Annexure-II
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Annexure
 

S.No Information APPCB Mining
Department

Irrigation
Department

1.  Statutory / Policy framework
regarding construction of
temporary bridge across
river channels
 

No  No  Information
not

submitted

2.  Any guidelines permitting
construction of temporary
bridge across river channels

No  No   Information
not

submitted

3.  Any alternative practice
adopted regarding
construction of temporary
bridge across river channels

No  No  Information
not

submitted

 

APPCB-11022/313/2024-TEC-CFO-APPCB I/4089178/2025
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ETIHAR,STATE POLLLITTON CONTILOL BOARD
Pariwesh Btrawan, Patliputra rndustrial Area, p-o.-sadakat Ashram, patna--gooo 10

EPABX- O 6 12 -22 6 12 50 /22 622 65, Fax- O 6 t2 -22 61 O 50
nef. No.3 96 patna, dared-\3,B.L'-

Neeraj Narayan, IFS,
Member Secretary

To,
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

sub.:rnformation under reference order of Hon'ble NGT (principat
Bench) dated 3O.4.2O24 in OA No. SgLl2O22- regarding.

Ref:- i) Central Pollution control Board's letter no. cM-1301L/gz/2023-
LAW-HO-CPCB, dated 07 .02.2025.
ii) Central Pollution Control Board's letter no. CPCB/IPC-II/CM-
130 1 L/92/2023, dated 14.05.2024.
iii) This Board's letter no. !22, dated-13.02.2025.

Sir,
With reference to the subject noted above and in continuation with

this Board's letter no. t22, dated-13.02.202s, it is to inform that in
compliance with the order of Hon'ble NGT dated 30.04.2024, Bihar State
Pollution Control Board, Patna has not formulated:-

i) The statutory/policy framework regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities,

ii) Any guidelines permitting construction of temporary bridge across
river channels fOr carrying out mining and allied activities and

iii) Any alternative practice adopted by State regarding construction of
temporary bridge across river channels for carrying out mining and
allied activities.

2. The water Resources Department, GoB has provided the updated
policy document in the form a circular/order no. 655, dated-
23.08.2024 in pursuance of this Board's memo no. Lzo, dated-
L3.02.2025 and same is being enclosed for kind information and
necFSSary action.

3. The Mines and Geology Department, Govt. of Bihar has provided
statutory lpolicy frame work/guidelines adopted by the State for
construction of construction of temporary bridge across river channels
for carrying out mining and allied activities vide its tetter no. 1485,
dated-08.03.2025 and same is being enclosed for kind information
and necessary action.

Yours faithfully

rru.$W.Ll\lr*

I
i:
l!

I

l,
I

tI

Encl-As above.
Member Secretary

-BIHANre
:u*,\wr

I
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vHhPn

BN
Harar

Head Office

Chhattisgarh Environment Conservation Board
Bhawan Sector-19, Nawa Raipur, Atal Nagar (CG) 492002

Email-hocecb@gmail.com

/ Legal /CECB/ 2024 Nawa Raipur, Atal Nagar, Dated / /2024No.

To,

Secretary,
Mining Department,
Mantralay, Mahanadi Bhawan,
Nawa Raipur Atal Nagar (CG)

Special Secretary,
Irrigation (Water Resource)

Department,
Mantralay, Mahanadi Bhawan,
Nawa Raipur Atal Nagar (CG)

In reference to Hon’ble NGT OA No. 581/2022 (1A No. 728/2023 and IA No.

595/2023) Vikas Kumar Vs State of Haryana order dated 30.04.2024

Sub.

Ref. CPCB letter No. CPCB/IPC-ll/CM-13C)11/92/2023 dated 14.05.2024 Hon’ble NGT

Order dated 30.04.2024 in OA No. 581/2022

In reference to the above mentioned letter, Central Pollution Control Board and

order of National Green Tribunal in the aforesaid matter has requested to provide following

information :

1.

2.

3.

The Statutory/Policy framework regarding construction of temporary bridge across

river channels for carring out mining and allied activities.

Any guidelines permiting construction of temporary bridge across river channels for

carring out mining and allied activities.

Any alternative practice adopted regarding construction of temporary bridge across

river channels for carring out mining and allied activities.

Kindly provide the refered information as per below format within a week.

InformationS.No SPCB Mining Dept. Irrigation Dept

Statutory/Policy
Framework

regarding
construction of

temporary
bridge across
river channels

Yes/No
(Document/Poli
cy/guidelines to
be provided)

Yes/No Yes/No
(Document/Policy/gui 1 (Document/Policy/g
delines to be uidelines to be

provided) provided)

General letter 60
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2 Any guidelines
perrniting
construction of

temporary
bridge across
river channels

Any alternative
practice
adopted
regarding
construction of

temporary
bridge across
river-channets

Yes/No 1 Yes/No 1 Yes/No

(Document/Poli F (Document/Policy/gui I (Document/Poli£y/g
cy/guidelines to I delines to be I uidelines to be

be provided) I provided) I provided)

3 e e

(Document/Poli I (Document/Policy/gui I (Document/PoliLy/g
cy/guidelines to I delines to be uidelines to be

be provided) I provided) I provided)

Enclosed : As above.

Member Secretary F
Chhattisgarh Environment Conservation Board

n Nava Raipur, Atal Nagar(CG) I

A(Wwa Rai,ur, mal Na,ar, Date, 7/d /„„P.No. ?cal / Legal /CECB/ 2024
Copy tq

'.”'Member Secretary, Central Pollution Control Board, Ministry of EnvironmentJ Forest

and Climate Change, Parivesh Bhawan, East Arjun Nagar, Delhi 110032.

2. Secretary, Housing and Environment Department, Mantralay, Mahanadi Bhawah, Nawa

Raipur, Atal Nagar (CG). \

Member Secretary
Chhattisgarh Environment Conservation Board

Nava Raipur, Atal Nagar(CG)
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A

W-rlo032

24 MAR 2025

Polluti
RaMesh Btlawan1 East

CHHATTiSGARH ENVIRONMENT CONSERVATION BOARD
Parvavas Bhawan. North Block, Sector - 19,

Nava Raipur Atal Nagar, District - Raipur (C.G.)
e-mail - hocecb@gmail.com

AS OF

yo. 11 CUB /HO/TS/CECB/ 2025
To

Nava Raipur Atal Nagar, Raipur Datedp7J’/2025

Member Secretary,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi- 1 10032

Sub: - Directions under Section 18 (1) (b) of The Water (Prevention and Control
of Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024
and 10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of
Haryana & Ors.

Ref: - CPCB/CM-13011/92/2023-LAW-HO-CPCB-9179, Dated 07/02/2025.

With reference to your letter on the above subject, it is to inform you that
Chhattisgarh Environment Conservation Board has not granted any permission for
construction of temporary bridges on river streams/channels to carry out mining and
allied activities.

a
n._ Member Secretary

Chhattisd;rh Environment Conservation Board
Nava Raipur Atal Nagar, Raipur (C.G.)

D:\Vijay Sir\All Letter.Du
188
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Annexure – I 

Permissibility of temporary bridge across river channels for carrying out mining and allied 
activities in U.T. of Dadra & Nagar Haveli and Daman & Diu 

S. 
No. 

Information SPCB Mining Dept. Irrigation Dept. 

1 
Statutory/policy framework regarding construction of temporary 
bridge across river channels 

No No No 

2 
Any guidelines permitting construction of temporary bridge across 
river channels 

No No No 

3 
Any alternative practice adopted regarding construction of 
temporary bridge across river channels 

No No No 

--- 
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GOA STATE POLLUTION CONTROL BOARD

-thin@5g-r
(An ISO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos. : 0832-2407700,
2407701 , 2407703

no

ESI
-vllrBrr

Email Ids:
Chairman, GSPCB: chaIrman-gspcb.goa@nIc.In

Member Secretary, GSPCB: msqspcb.goa@nic.in
Offi@: mail.gspeb©gov.In

No. 2025/GSPCB/Letter/30623/ Tech /3153 A E-mail/Speed Post Date: a+/03/2025

To,

To,
Bharat Kumar Sharrna,

J€mber Secretary,
/ Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi – 1 10032

Bm
Tn. fHL110032

01 APR 2025

enttal Pollution Control B
LidIll.Ihrhnh Bhawanl East Mjn It;

Sub: Direction under Section 18(1) of the Water (Prevention and Control of
Pollution)Act, 1974 regarding compliance of order dated 30/04/2024 and
10/01/2025 1 OA No. 581/2022 tilled Vikas Kumar V/s. State ofHaryana & Ors.

Ref: Your Letter no CM- 13011/92/2023-LAW-HO-CPCB dated 07/02/2025

With reference to subject cited above in your letter dated 07/02/2025, this is to inform you
that No permission has been issued/granted by the State of Goa, for the construction of
temporary bridges across rivers to carry out mining/allied activities and the said information is

enclosed hereto)

Sir

already intimated to CPCB by vide letter dated 04/09/2024. Copy of letter dated 04/09/2024 is

This is for your information.

Yours Faithfully,

(Dr. Shamila Wro)
Member Secretary

For Goa State Pollution Control Board
Copy to,

1. The Regional Directorate(South), Central Pollution Control Board
A- Block, lst & 2nd Floor, Thimmaiah Road,

“Nisarga Bhawan”,
7th D-Main, Shivanagar, Bengaluru.

500079... for information

2. Office file
3. Guard file

-iiir)iErit;iriaa-s-t;iifia;ii:b-iii:i;ijib-giriiiITrj:-i;ij-ajIB;iibiza-a-:it)3 511
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GOA STATE POLLUTION CONTROL BOARD

7#TTRTqqWT
(An ISO 9001-2015, ISO 14001 :2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700,

2407701, 2407703

GOA

FbUivTl
HLqrz

Email Ids:

Chairman, (;SPCB: chairman-gspcb.goa@ nic.in
Member Secretary, GSPCB: ms-gspcb.goa@'nic.in
Office: mail.gspcb@ gov.in

No. 2025/GSPCB/Letter/6390 / Ich 1'38qz E-mail/Speed Post Date: :De/09/2024

To

To,
Nazimuddin,
Scientist “F’ & Head – IPC –11 Division.
Cen hal Pollution Control Board,
Padvesh Bhawan, East Arjun Nagar,
Delhi – 1 10032

Sub: Hon’ble NGT OA No,581/2022(IA No. 728n023 and IA No.595/2023) Order
dated 30/04/2024

Ref: Your Letter no CPCB/IPC/-II/CM. 13011/92/2023 dated 14/05/2024

With reference to subject cited above in your letter dated 14/05/2024, Board has issued

Sir

letter dated 24/07/2024 to Directorate of Mines and Geology, Public Work Department, Water
Resource Department, The Caption of Ports and Goa Infmsaucture Development Corporation

Ltd, and subsequently reply received from said departments on the said matter.(Copy of reply
enclosed)

In view of the same, this is to inform you that No permission has been issued'granted by the
State of Goa, for the construction of temporary bridges across rivers to carry out mining/allied
actl blUes.

This is for your information

Yours Faithfully,

,„.„,„,.,X,=,
Member Secretary

For Goa State Pollution Control Board

Copy to,
1. Office file 2. Guard file.

Near Pilerne Industrial Estate, C)pp-- Saligao Seminary, Saligao - Bardez Goa - 403511
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ALA--.:.
NL B\\- A 's 4

Government of Goa
Directorate of Mines & Geology

Institute Menezes Braganza bldg., Panaji-Goa.
Website: dmg.goa.gov.in e-mail: dir-mine.goa@nic.in

Phone Nos. 0832 – 2426431/2425287/2422765

File No. 04/71/2024/Minor/Mines/ /asb Dated: J-,-/Q7/2624

The Director,
Department of Environment & Climate Change,
4th Floor, Dempo Towers,
Patto, Panaji - Goa.

To !

Subject: NeT OA No. 581 OF 2022 {IA No. 728 OF 2023 & 595
OF 2023) order dated 3G/04/2024.

Ref: Your letter No.2-13-2018/BNW/MISC/Vol.VI1/493
dated 08/07/2024.

Sir,

With reference to above mentioned subject and your referred
letter received at the inward counter of this office on
09/07/2024, the information sought regarding permissibility of
temporary bridge across river channels for carrying out mining
mId allied activities may be treated as “NIL” since no such
request have been received in this Office.

Yours

(Gaudsb Khedekar)
Deputy Director- Ill

top), to:
The Member Secretary,
Goa State Pollution Control Board,
Nm 81'. Pilerne Industrial Estate, opp. Saligao Seminary,
Saligao Bardez-Goa-403511
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I ALL'„:
N, eLk A cS=

.aHH

231?11 -,

+

i
A

GOVERNMENT OF GOA
Office of the Executive Engineer
Works Division III (WS ). P.n’.D.

St. Inez. Panaji – (;oa

N,.PWD,,'DI V-III( +S)/ASW II/rr,\ ,'2024-2S/'L<$

HnxHqnr rT aI
I

Dated:} LI08/ 30:4

mr B

The Member Secretary .
Goa State Pollution C6ntrol Board.

Nr. Pilerne Industrial Estate.

opp. Saligao Seminary.
S41igao, Bardez – Goa.

S

e

i
a

Sub: - Hon’tHe NGI- OA No.581 /2022(1A No.7:8/20:3 and IA
No.596/2023) Order dated 30/“)+/20:+.

Ref.: - I ) Letter No.C'PCB/IPC/-li,'’C-M-13011.''9:/2023 dated

14/05/2024. 1 :

2) Letter No.2(i25/GSPCB."l_etter/6390/'Tech/9706 dated

34/07/2024.

I

\*
I

Nladam.
q

a 9

iWith reference to subject cited above. this is to infornr that said u'ork
does not pertain to this office.

A yours faithfuljy.

./

rginecr – 111 ixcel it
i

B

I

\

B

a
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Water Resources Department
CEN- I-RAL PLANNING ORGANiZATiON

Sinchai Bhawan, Near Police Station, Alto-Porvoriln, Bardcz. Goa – 403 521

Tel: (0832) 24 17(P+4, Fax: (0832) 2413046.

(iovernnrent of Goa

No.4/20/SE-CPC)-WRD/2024-25/ \x L\ Date: -408/2024

t
The Member Secretary
HJf'Goa State Pollution Control Board
Nr. Pilerne Industrial Estate

Dpp. Saiigao Selninar}’.
Saligao Bardez-Goa

9

Sub:- Hon’ble NGT OA No.581/2022 order dtd. 30.04.2024–

l’enrporary bridges across rivers to carry out mining/allied
activities in the state of Goa reg...

Ref: Your letter no.2025/GSPCB/IeKer,/6390/Tech97{}6 dt.24.07.2024

Madam,

With reference to above cited subject it is to inform that. the

information/details sought may be treated as 'NIL' as far as Water Resources

Department is concerned.

Yours faithfully

ma
Chief Engi n
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A\t\u.[
Captain of Ports Department

Government of Goa
Dayanand Bandodkar Road ,

Panaji – Goa - 40300 1, India.
Phone Nos.: +91 (0832) 2225070/2426109; Fax: +9 1 (0832) 242 1483

Website: w\\lv.ports. goa,gov.in E-mail: cpt-port.go@ rdc.in

tRack\\qA r lsd

t\r\

No. CP/HSO/21-C/ t 365 Dated: 05/08/2024.

Tb:

The Mernber Secretary,
Goa State Pollution Control Board,
Saligao, Goa.

Subject: Honl)Ie NGT OA No. 581/2022 (1A No. 728/2023 1A No.
595/2023 Order dated 30/ 04 /2024, regarding.

Madam,

With reference to your letter bearing No. 2025/GSPCB/ Letter/6390/Tech/

9706 dated 24/07/2024, it is to inform that no permission has been issued by

this Department for any temporary bridges across rivers to carry out

mining/ allied activities.

!ithfullyYou

(Shri. OctaviJ-mdrigues)
Captain of Ports

87
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G siDe
Ref.No.GSIDC/ Misc./19/ 2 Og 1

Cornerstone of (3oa's Future
? ??a August 2024

To Au-..'
The Member Secretary,
(,oa State Pollution Control Board.
Near Pilerne Industrial Estate.

opp. Saligao Seminary,
Saligao1 Bardez-Goa 4035 it

W'-b\„_ A

sub: Hon’bIc NGT OA No.581/2022(1A No.728/2023 and IA No.595/2023) Order dated

30/04/2024.

Ref: I, Utter No.Letter No.CPGB/I PC/-11/CM-13011/92/2023 dated 14/05/2024

2. Letter No.202S/(;SPCB/Letter/639Q/TecltN706 dated 24/07/2024

Madarn.

This is to infQnn that c,siDe is a Corporation implementing the infrastructure \yorks assigned to

it by the State Government &om time to time.

As regards to the last paras of the letter cited at ( 1) and (2). it is to inform that GSIDC has not

constructed any temporary bridges across rivers to carry out mining and allied activities in the

State of Goa.

Thanking you

Yours faithfu

(Harish Adconkw}
Managing Director

• b el .

Goa State Infrastructure Development Corporation Limited (A Government of Goa UndertakIng)
7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-59 1 F (0832) 2493577

GIN No_ u73112GA2-aol SGCO029B! ! wVvw.gsldelta.com

88

1887



89

1888



90

1889



91

1890



92

1891



dV .q:f / Helpline : 080-25582559
a deeP / Email : contact@kspcb.gov.in

dzFIH' / Website : kspcb.karnataka.gov.in

LeB

RaRETZU

gH080-25581383, 25589112
a 080-25589113, 25589114

a
HqIBBrr

dart38 aaa. an>ed. aaS)og,to aeeg
Karnataka State Pollution Control Board

“deSd $dd” , 1 Dod 59e d)dBdd) , do. 49, d©r Ub36, doddncb - 560 001, d=ar&3 d aa%, podS

“Parisara Bhavan”, 1 st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, India

//BY RPAD//

NO' IPPCB/SEO/26/MIN/2024-25/ al (f
6,

The Member Secretary,
Central Poliution Control Board,

Ministry of Environment, Forest & Climate Change,

Government of India,

Parivesh Bhawan, East Arjun Nagar,
New Delhi – 1 10032.

DATE: Ig FEB 2025

8Fgt© WB4 si aMi
qfRw qm. IIg w+rmt, W-1100U

24 FEB 2025

Central Pollution Contre: Board
P8rlvesb Bhaw8& E8stArIun N8Bar, itilht-110032

Sir,

Sub:

Ref:

Directions under Section 18(1)(b) of the Water (Prevention and Control of Pollution)

Act, 1974 regarding compliance of orders dated: 30.04.2024 and 10.01.2025 in
O.A. No.581 of 2022 titled as Vikas Kumar V/s State ofHaryana & Ors. – reg.

1. CPCB letter to KSPCB vide No.CPCB/IPC-II/CM-13011/92/2023,
dated: 14.05.2024.

2. Member Secretary, CPCB, Delhi letter to KSPCB vide No.CM-
13011/92/2023-LAW-HO-CPCB, dated:07.02.2025.

++++++++

With reference to the above subject, the Hon’ble National Green Tribunal (Principal Bench)

\'ide order dated:30.04.2024 in O.A. No. 581 of 2022 directed CPCB to obtain and compile

information from all States and UTs regarding framing of statutory/policy frame„voN and

issuance of any guidelines permitting construction of temporary bridge across river channels

for carrying out mining and allied activities and also any alternative practice adopted in all
the States/UTs;

In continuation, the matter was heard on 10.01.2025 before the Hon'ble NGT (PB) and based

on responses from SPCBs/PCCs, the Hon'ble NGT (PB) further directed as reproduced
below

"82. CPCB is directed to obtain the requisite informationfrom aU the SPCBs and

UFPCCs, compile and furnish the same to MoEF & CC and MoJS and also fIle its

report with due analysis of the information so received and compiled by it before
this Tribunal at least three days before the date of hearing fixed.

daiheLd dg, WArd BoB any)rig ;Dig uVgod;! i
aD.Ct. WUDddaiDa) :gila
WiT WWW=W-VVWW -:( W - Fi'

Our motto is to minimize waste generation
through judicious use of natural resources 93
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In this context, the Central Pollution Control Board has issued directions to the SPCBs/PCCs

cited at above reference and directed to provide information/updated information in the

prescribed format regarding permissibility of construction of temporary bridges across river

streams/channels for carrying out mining and allied activities.

In this regard and in compliance with the directions to the SPCBs outlined by Hon'ble NGT,

it is to inform you that, the Karnataka State Pollution Control Board (KSPCB) has not framed
any Statutory/Policy framework/Guidelines/Alternative practice regarding construction of

temporary bridges across river streams/channels for carrying out mining and allied activitil

This is for your kind information.

Yo ars faithfully,

.A ,TARY
KSpdB

MEMB

g
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CENTRAL POLLUTION CObJTROL BOARD

REd+tvr, aq Rd Tram! vR@?h +nav Him WEEK
MINiSTRy OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVt OF INDIA

By Speed Post/E-mail

No. CM- 1301 1/92/2023-LAW-HO-CPCB 07 February 2025

The Member Secretary,
SPCBs/PCCs

(as per list enclosed)

Sub: Directions under Section 18 (1) (b) of The Water (Prevention and Control of Pollution)
Act, 1974 regarding compliance of orders dated 30.04,2024 and 10.01.2025 in O.A. No.

581 of 2022 titled as Vikas Kumar vIs State ofHaryana & Ors.

WHEREAS, the Hon’ble NGT(PB) vide order dated 30.04.2024 in O. A. No. 581 of 2022

directed CPCB to obtain and compile information from all States and UTs regarding framing of
statutory/policy framework and issuance of any guidelines peunitting construction of temporary
bridge across dyer channels for carrying out mining and allied activities and aliimFilErnative_=,UP

pfactice adopted in all the States/UTs; and

WHEREAS, in compliance of above mentioned Hon’ble NGT order dated 30.04.2024, h
CPCB issued a letter to Member Secretary of SPCBs/PCCs on 14.05.2024 to provide information ( i
regarding (i) The statutory/policy framework regarding construaiii-8fi6mporary bridge across \g

river channels for carrying out mining and allied activities, (ii) Any guidelines permitting
construction of temporary bridge across river channels for carrying out mining and allied activities,
and (iii) Any alternative practice adopted by State/UT regarding construction oftcrnporary bridge

across river channels for carlying out mining and allied activities, in a fonhat (Anncxure).

WHEREAS, CPCB followed up the matter with SPCBs/PCCs vide enlail dated

06.06.2024 and 19.06.2024 and received reply only from 13 SPCBs/PCCs (Assam, Bihar,
Chhattisgarh, Dadra & Nagar IIaveli and Daman & Dill, Jammu & Kashmir, Kerala,

Lakshadweep, Madhya Pradesh, Meghalaya, Mizoram, Nagaland, Puducherry & West Bengal) till
31.07.2024 and the status report was filed before Hon'ble NGT. CPCB further received replies

from 03 SPCBs/PCCs (Andaman & Nicobar, Goa and Odisha).Ba'
/

+r'
# WHEREAS, the matter was heard on 10.01.2025 before Hon’bIc NGT (PB) and based on

responses from SPCBs/PCCs, the Hon’bIc NGT (PB) further directed as below:

&C)

+jI./G
“82. CPCB is directed to obtain the requisite information from all the SPCBs and

UFPCCs, compile and furnish the same to MoEF & CC and MoJS and also fIle its report
\\liIb due analysis of the information so received and compiled by it before this Tribunal at

least three days before the date of hearing fIxed.

'll@T qH’ IHt ads WTt, RTd– 1 10032
Pari\'esh Bha\r/an, East Arjun Nagar, Delhi-110032

7T9JI iq/Tr,1 . aC.4 n')aQa ')')Qn£7i-}’) "HnJUld#1'/\ A/f,hail.A . , AfIX Jtef r.nah r\if' in
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83. IVe are also constrained to direct thaT in case offailure to supply such in.fbrmatio

CPCB, Ill.e Clrairmm and Member Secretal-v of the defaulting SPCB or UTPCC s,

appear before this Tribunal Physically on the next date of hearing bled to explain

reasons for their failure to such information to CPCB. ’'

ANI> W£l©; REA S, the Central Board, has delegated signatory powers to the M.enlber

Secretary, Central Pollution Control Board in 196th Board meeting dated 29th March, 2022 to is$uc

directions under Section 18 (i) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to

SFCBs/PCCs (s); and

NOW, THEREFORE, in exercise of the powers conferred under Section 18 (1) (b) of the

Water (Prevention & Control of Pollution) Act, 1974, the (as per list enclosed) SPCB/PCC is

hereby directed to provide the information / updated information (in case updated) in the for+lat
(Annexure), as requested by CPCB's letter dated 14.05.2024, in respect ofyour state/UT regar$ng
permissibility of construction of the temporary bridges across river streams/channels for carrying
out mining and allied activities.

)

The aforesaid information / updated information in the fonnat be submitted within 15 days
of issuance of these directions.

„„.„„k
Member Secrel

<

la)

Fy

\\I

Copy to:

I. The Regional Directors
Central Pollution Control Board.

(As per the list enclosed)

: For follow-up with the concerned SPCB: J

2. The Divisional Head –IT, CPCB, Delhi : For uploading the directions on the wet]lite.

P'
(Bharat Kumar Sharma)

Member Secretary

h(
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Address List of Member Secretaries, SPCBs/PCCs
l

Andhra Pradesh Pollution Control Board I I Arunachal Pradesh State Pollution Control
D.No. 33-26-14 D/2, Near Sunrise Hospital, I : Board
Pushpa Hotel Centre, Chalamvari Strccl I I Paryavaran Bhawan, Yupia Road,
Kasturibaipet, Vijayawada- 520007 1 1 PapuNalah, Naharlagun – 79 1 110

(Andhra Pradesh) 1 1 (Arunachal Pradesh)

1.

The Member Secretary
Assam Pollution Control Board
Bamunimaidan.
Guwahati – 78 1 02 1

(Assam)

3

5.

Chhattisgarh Environment Conservation
Board

Paryavas Bhau'an, North Block, Sector- 19

Atal Nagar, Raipur– 492 002
(Chhattisgarh)

7. The Member Secretary
Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10A,
Gandhinagu– 38201 0

(Gujarat)

The Member Secretary
Himachal Pradesh State Pollution Control
Board
P&ryavaran Bhav’an, Phase III,
New Shimla – 171009

9

The Member Secretary
Jharkhand State Pollution Control Board

T. A Building, HEC Campus, P.O. Dhurwa
Rarlchi – 834004

(Jhaddlanc!)

11.

The Member Secretary
Kerala State Pollution Control Board
Plamoodu, Pattom P.O
Thiruvananthapuram-695004
(Kerala)

13.

The Member Secretary
Bihar State Pollution Control Board
PadveshBhawan, Plot No.N-B/2,
Patliputra Tndustrial Area
Patna-800010 (Bihar)

4

6.. The Member Secretary
Goa State Pollution Control Board
Nr. Pilerne Industrial Estate,
C)pp. Saligao Seminary,
Saligao ,Bardez,- 403511 (Goa)

The Member Secretary
Haryana State Pollution Control Board
C. 1 1, Sector 6,
Panchkula- 134109

(Haryana)

8.

The Member Secretary
J&K State Pollution Control Board,
Parivesh Bhawan,
Forest Complex, Gladni, Narwal,
Transport Nagar, Jammu- ] 80004
Jammu & Kashmir (J&K)

10

The Member Secretary
Karnataka State Pollution Control Board
Parisara Bllavan, #49, Church Street,
Bengaluru – 560 oo 1

(Karnataka)

12.

The Member Secretary
N{aharashtra Pollution Control Board
Kalpataru Point, 3rd& 4th floor,
C)pp. PVR Cinema, Sion Circle (E),
Mumbai- 400022 (Maharashtra)

14.
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15 The Member Secretary
Manipur Pollution Control Board
Lamphelpat,
Implldl West D.C. Office Complex – 795004
(Manipur)

The Member Secretary
Meghalaya State Pollution Control Board
Arden, Lumpyngngad,
Shitlong – 793014
(Meghalaya)

17

The Member Secretary
Nagaland State Pollution Control Board
Signal Point, Dimapur - 797 112
(Nagaland)

1 9.

The Member Secretary
Punjab State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagw, Patiala – 14700 1
(Punjab)

21

The Member Secretary
Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalana Doongri
Jaipur – 302004.
(Rajasthan)

23.

The Member Secretary
Tripura State Pollution Control Board
PariveshBhawan

Pt. Nehru Complex, Gor,khabasti P.O.,
Kunjaban, Agartala - 799006
(Tripura)

25

The Member Secretary
Uttarakhand Pollution Control Board

Gaura Devi Bhawan, 46 B IT Park
Sahastradhara, Dehradun-24800 1
(Uttarakhand)

27.

The Member Secretary
Mi20ram State Pollution Control B
New Secretariat Complex,
Khatla, Thlanmual Peng, Aiz\val –
(Mizoram)

16

lard

'9600 1

The Member Secretary
Mad Ilya Pradesh State Pollution C
Board

Paryavaran Parisar, E-5 Arera Colt
Bhopal – 462016
(Madhya Pradesh)

18.
lntrol

Ly

The Member Secretary
Odisha State Pollution Control Bodrd
Paribesh Bhawan, A- 118, Nilakan tb Nagar,
Unit –VIII, Bhubaneshwar – 75101:2

(Odisha)

20

)

The Member Secretary
Sikkim State Pollution Control Board
Forest Secretarial C Block, Deorali,
Gangtok, -737 102

(Sikkim)

22

The Member Secretary
Telangana State Pollution Control Board
Paryavaran Bhavan
A-3, Industrial Estate, Sanath Nagar,
Hyderabad – 500 018
(Telangana)

24.

The Member Secretary
Tamil Nadu Pollution Control Bo:

No. 76, Mount Salai, Gtlindy,
Chennai – 600032

(Tamil Nadu)

26 rF

'd

The Member Secretary
Uttar Pradesh Pollution Control B
Building No. TC-i2V
Vibhuti Khand, Gomti Nagu,
Lucknow– 226010.

(Uttar Pradesh)

28.
lard
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)

The Member Secretary

\Vest Bengal Pollution Control Board
Paribesh Bhavan Canteen, IDA,
Sector Ill, Bidhan nagar,
Kolkata- 700106

(West Bengal)

29.

The Member Secretary
Chandigarh Pollution Control Committee
Paryavaran Bhawan
Madhya b4arg, Sector - 19 B,
Chandigarh – 1600 19.

(Chandigarh)

31.

The Member Secretary
Daman, Diu & Dadra Nagar Haveli Pollution
Control Committee
1 st Floor, Udhyog Bhavan Bhenslore,
Dunetha Nani Daman,
Daman – 396210

33

The Menrber Secretary
Ladakh Pollution Control Committee

(The Administration of UT of Ladakh)
Union Territory of Ladakh,
Leh - 194101

35.

The Member Secretary
Andaman & Nicobar Islands Pollution
Control Committee

Department of Science & Technology
Dollyganj Van Sadan, Ha(ida P.O.,
Port Blair-744102

(Andaman & Nicobar)

30-

The Member Secretary
Delhi Pollution Control Committee
4th& 5th Floor, lgBT Building,
Kashmere Gate,
Delhi - 1 10006.

32.

The Member Secretary
Lakshadweep Pollution Control Committee
Lakshadwecp Administration
Department of Science, Technology &
Environment
Kavarati – 682555.

(Lakshadweep)

34-

The Member Secretary
Puducheny Pollution Control Committee
Department of Science, Technology &
Environment
3rd Floor, Housing Board Complex,
Anna Nagar, Neilithope,
Puducheny – 605 005

36

)
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List of CPGB Regional Directorates

I The Regional Director,
Central Pollution Contvol Board,

1 st & 2nd Floors, Nisarga Bhawan, A-Block,
Thimmaiah Main Road, 7th D Cross,

Shivanagar,
Bengaluru –560 079, Karnataka

2 The Regional Director,
Central Pollution Control Board,

Parivesh Bhawan, Paryavaran Part
E-5, Arera Colony,

Bhopal - 462 01 6, Madhya Prades1

Lr,

'1J The Regional Director,
Central Pollution Control Board,

BSNL Telephone Exchange, 2nd Floor,
Sector -49 C,

Chandigarh - 160 059

4 The Regional Director,
Central Pollution Control Board,

2nd Floor, 77-A, South Avenue Rt

Ambattur Industrial Estate,

Chennai - 600 058, Tamil Nadu

Ld,

J

5 The Regional Director,
Central Pollution Control Board,

South End Conclave, Block 502,

5th & 6th Floor 1 582, Rajdanga Main Road,

Kolkata - 700 107, West Bengal

6 The Regional Director,
Central Pollution Control Board,

Survey No. 1 10, Dhankude Multi-
Hall, Baner Road, Baner,

Pune - 41 1 045, Maharashtra

'urpose

7 The Regional Director,
Central -Pollution Control Board,

Parivesh Bhawan, C)pp. VMC Ward No. 10

Office Subhanpura,

Vadodara - 390 023, Gujarat

8 The Regional Director,
Central Pollution Control Board,

PICUP Bhawan, Ground Floor,
Vibhuti I(hand, Gomti Nagar,

Lucknow - 226 01 0, Uttar Pradcs

)

9 The Regional Director,
Central Pollution Control Board,

C)pp. Govelnment Press, BSNL NE-I,
Ground Floor, CTO Building,
Shillong - 793 001, Meghalaya
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Annexu re.A

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

S. llnformation
No.

S PCB Mining Dept. Irrigation Dept.

1 IStatutory / Policy framework
Iregarding construction of
jtemporary bridge across river
lchannels

IYes / No IYes / No ’es / No

I(Document/policy/guidelines I(Document/poHcy/guidelines I(Document/policy/guidelines
Ito be provided) Ito be provided) Ito be provided)

2 IAny guidelines perrnittingjYes / No IYes / No Res / No
jconstruction of temporary bridgel
}across river channels I(Docunlent/policy/guidelines I(Document/policy/guidelines I(Document/policy/guidelines

ito be provided) Ito be provided) Ito be provided)

3 IAny alternative practice adopted hes / No IYes / No IYes /No
}regarding construction of
Itemporary bridge across river 1(Document/policy/guidelines I(Document/policy/guidelines I(Document/policy/guidelines
lchannels Ito be provided) Ito be provided) Ito be provided)
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1108
Mi YqWn $BbBITEN

CENTRAL POLLLITION CONTROL BOARD

VqfqOW, qq Rd HFWFIqfMT +qTefq WR ImF
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOW, OF INDIA

BY E-MAIL Annexure- 1

May 1V£2024No. CPCB/IPC-II/ CM-13011/92/2023

To,

The Member Secretary,
State Pollution Control Boards / Pollution Control Committees,

(As per list)

Sub.:- in reference to Hon’ble NGT OA No. 581/2022 (1A No 728/2023 and IA No. 595/2023)
order dt.-30.04.2024.

)
Sir/Ma’am,

Please refer to Hon’bIc NGT order dated-30.04.2024 in OA No. 581 of 2022 (IA No. 728/2023

and IA No. 595/2023) titled as Vikas Kumar v/s State ofHaryana & Ors.(copy enclosed).

Hon’bIo NGT issued order dated-30.04.2024 in the matter as follows:

19. We are of the considered view that the issue of construction of temporary bridges
across river channels for carrying of mining and allied actIvities is not confIned only to
the State of Haryana but, in the very nature of things, extends to other States and urs

also. Therefore, the question regarding construction of temporary bridges across river
channels for carrying out mining and allied activities is essentially required to be

considered in its applicability to all States and urs.

J 21. Undisputedly, construction of temporary bridge or road on riverbedfor carrying out

mining will have adverse environmental impact on river morphology and ecology and,

therefore, appropriate remedial measures have to be taken iwrmediately to mitigate the

same. At present such prompt action is not taken due to absence of statutory/policy frame
work and Widetines. There is urgent need for due consideration of the matter for
suggesting taming of requisite statutory/policy frame work and guidelines for adoption
and implementation of remedial measures for mitigating adverse environwrental impacts
on river morphology and ecology.

22. In these facts and circumstances we widen the scope ofproceedings in the present

case to consider the question of “permissibUity of temporary bridge across river channels

:for carrYing out mining and allied activities ” in its applicability to all States and urs.

... cont//

PageAa :L of 2

'Md?T vw++Rmi=
Parivesh Bhawan. East Arjun Nagar, Delhi-110032

llyN/Tpl ' 43102030 22305797. +Efta{a/Website : www.CDCb.nic.in
6
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1109

24. Respondent no. ll-CPCB is directed to. obtain and compile information from an

States and Us regarding framing of statutory/policy framework and issuance of any

guidelines permitting construction of temporary bridge across river channels for carrying

out mining and allied activities and also any alternative practice adopted in all the

States/UTs and fIle its report within two months.

In compliance of above mentioned Hon’ble NGT order, it is requested to coordinate with U
concerned state department (mining/irrigation) and provide information in respect of your sta'

regarding - (i) the statutory/policy framework regh"ding construction of temnorary brid J

across river channels for carrying out mining and allied activities, (ii) any guidelines permitti]

construction of temporary bridge across river channels for carrying out mining and allil

activities and (iii) any altemative prac gce adopted regarding construction of temporary bridJ

across river channels for carrying out mining and allied activities, which may kindly
provided by 3 1 .05.2024.

Y'T'=hinTu+;,M

Scientist-’F
IPC-II Divisic

1)

bn

Page No 2 of 2

7
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1110

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

)

no SPCB Mining Dept. Irrigation Dept.

I

B Ives / No

IStatutory / Policy framework regarding
:onstruction of temporary bridge across
iver channels

’es / No IVes / No IYes / No

lcument/policy/guidelines kDocurnent/policy/guidelines kDocument/poticy/guidetines
b be provided) Fo be provided) b be provided)

b I,Any guidelines pemitting construction odYes / No IYes / No IYes / No

Ftemporary bridge across river channels
(Document/policy/guidelines kDocument/poticy/guidelines kDocument/policy/guidelines

o te provided) Fo be provided) Fo tn provided)

,ny alternative practice adopted regardi
Instruction of temporary bridge across

'iver channels

IYes / No }Yes / No

:Document/policy/guidelines kDocument/poticy/guidelines
b be provided) !to be provided)

:Document/policy/guidelines
to be provided)

)

8
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1.

3

5.

)

7.

9

11.

13.

)

15

17

19. The Member Secretary
Nagaland State Pollution Control Board
Signal Poinl Dimapur,
Nagaland – 797 1 12

1111
Address List of SPCBs/PCCs

The Member Secretary
Andhra Pradesh Pollution Control Board

D.No. 33-26- 14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamvari Street,

Kasturibaipet, Vijayawada- 520007
Andhra Pradesh

The Member Secretary
Assam Pollution Control Board
Bamunimaidan.
Guwahati – 78 1 021
Assam

The Member Secretary
Chhattisgarh Environment Conservation Board
PalyavasBhawan, North Block, Sector- 19

Atal Nagw, Raipur– 492 002
Chhattisgnh

The Member Secretary
Gujarat Pollution Control Board
PalyavaranBhavan, Sector- 1 aA,
Gandhinagar– 3 82043
Gujarat

The Member Secretaly
Himachal Pradesh State Pollution Control Board

PalyavaranBhavan, Phase III,
New Shimla – 171009.
Himachal Pradesh

The Member Secretary
Jhdrkhand State Pollution Control Board

T.A Building, HEC Campus, P.O. Dhur\va
Ranchi – 834004
Jharkhand

The Member Secretary
Kerala State Pollution Control Board
PIamoodu, Pattom P.o
Thiruvananthapuram-695004
Kerala

The Member Secretary
Manipur Pollution Control Board
Lamphelpat,
Imphal West D.C. Office Complex – 795004
Manipul

The Member Secretary
Meghalaya State Pollution Control Board
Arden, Lumpyngngad,
Shillong – 793014, Meghalaya

The Member Secretary
Arunachal Pradesh State Pollution Control Board
ParyavaranBhawan, Yupia Road,
PapuNalah,
Naharlagun – 791110
Arunachal Pradesh

2.

4 The Member Secretary
Bihar State Pollution Control Board
PariveshBhawan. Plot No.N-B/2.
Patlipuha Industrial Area
Patna-800010, Bihar

6. The Member Secretary
Goa State Pollution Control Board

Nr. Pilerne Industrial Estate,

C)pp. Saligao Seminary,
Saligao ,Bardez,- 40351 1, Goa

The Member Secretary
Har)’ana State Pollution Control Board
C-1 1, Sector 6,
Panchkula- 134109

Haryana

8.

The Member Secretaly
J&K State Pollution Control Board.
PariveshBhawan.

Forest Complex, Gladni, Narwal,
Transport Nagar, Jammu-1 80004

Jammu & Kashmir (J&K)

10

The Member Secretary
Karnataka State Pollution Control Board

ParisaraBhavan, #49, Church Street,
Bengaluru – 560 001
Karnataka

12.

The Member Secretary
Maharashtra Pollution Control Board
Kalpataru Point, 3rd& 4th floor,
C)pp. PVR Cinema, Sion Circle (E),
Mumbai- 400022, Maharashtra

14.

16 The Member Secretary
N4izoram State Pollution Control Board
New Secretariat Complex,
Khatla, Thlanmual Peng, Aiz\val
Mizoram- 796001

18. The Member Secretary
Madhya Pradesh State Pollution Control Board
PdryavaranParisar. E-5 Arera Colony
Bhopal – 462016, Madhya Pradesh

20 The Member Secretary
Odisha State Pollution Control Board
ParibeshBha\van

A- 1 1 8, Nilakanta Nagar, Unit –VIII,
Bhubaneshwar – 75 1012, Odisha

9
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21

23.

25

27.

29.

31.

33

35.

The Member Secretary
Punjab State Pollution Control Board

Nabha Road, ITI Rd, Adarsh Nagar,
PremNagar,Patiala – 147001

Punjab

The Member Secretary
Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalana Dungri
Jaipur – 302004.

Rajasthan

The Member Secretary
Tripura State Pollution Control Board
PariveshBha\van

Pt. Nehru Complex, Gorkhabasti P.O„
Kunjaban, Agartala,
Tripura - 799 006

The Member Secretary
Uttarakhand Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park Sahastradhara.
Dehradun-248001
Uttarakhand

The Member Secretary
Andaman & Nicobar Islands Pollution Control
Committee

Department of Science & Technology
Dollyganj Van Sadan, Haddo P.O.,
Port Blair-744 1 02

Andaman & Nicobar

The Member Secretaly
Delhi Pollution Control Committee
4Lh& 5th Floor, ISBT Building,
Kashmere Gate,
Delhi - 1 10006.

The Member Secretaly
Lakshadweep Pollution Control Committee
Lakshadweep Administration
Department of SLience, Technology & Environment
Kavarati – 682555.

Lakshadweep

The Member Secretary
Puducherry Pollution Control Committee
Depallment of Science, Technology & Environment
3rd Floor, Housing Board Complex,
Anna Nagn, Nellithope, Puducheu)' – 605 005

The Member Secretary
Sikkim State Pollution Control Board

Department of Forest,
Environment & Wildlife Management
Government ofSikkim, Deorali,
Gangtok, -737102, Sikkim

22

24. The Member Secretary
Telangana State Pollution Control Board
Pal)'avaranBhavan
A-3, Industrial Estate, Sanath Nagar,
Hyderabad – 500 018
Telangana

The Member Secretary
Tamil Nadu Pollution Control Board

No. 76, Mount SaIai, Guindy,
Chennai – 600032
Tamil Nadu

26

The Member Secretary
Uttar Pradesh Pollution Control Board
Building No. TC-12V
VibhutiKhand, Gomti Nagw,
Lucknow– 226010.
Uttar Pradesh

28.

The Member Secretary
Chandigarh Pollution Control Committee
P,uyavaranBhawan
Madhya Marg, Sector - 19 B,
Chandigarh – 160019.
Chandigarh

30

The Member Secretary
Darnan, Diu & Dadra Nagar Haveli Pollutio
Control Committee
1 st Floor, Udhyog Bhavan Bhcnslore,
Dunetha Nani Daman,
Daman – 396210

32-

The Member Secretal),
Ladakh Pollution Control Committee

The Administration of Union Territol)' of Li
UT Secretariat
Leh

34.

lakh,

The Member Secretary
West Bengal Pollution Control Board
ParibeshBhavan Canteen, 1 aA,

Sector III, Bidhannagm,
Kolkata- 700106

West Bengal

36

10
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1178 Annexu re-3

Item no. 11 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 581/2022
( IA NO 728/2023 and TA NO 595/2023 )

\’il'laS Kumar : .Applicant

Versus

) St;itc of H_aryana &, Ors.
-– - A A'-++aO•lln•IIn

.Respondents

Date oF order: 30.04.2024

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TmGI, JUDICIAL MEMBER.
HON’BLE DR. AFRC)Z AHlvIAD, EXPERT :y:EMBER.

Appiica Ilt: None for the Applicant

Respondents: Mr. Rahul Khurana, Advocate for respondent no. 1 to
4

Mr. Narender Pal Singh, Advocate for respondent no.5
Far. Prascnject FJohapatfa , Advocate for Fesi)onElent
no. 6 (througl1 VC)
Mr. Gi Gi. C. George and Ms. BarI<ha, Advocates for
respondent no.7 (through VC).
Mr. Saurabh Rajpal, Mr. Virlay Kumar Singh and Mr.
Siddhant Singh, Ad\roc,Ites for respondents no.8 and
9

Applicatien is registered based on a letter petition received by Post.

=n=n
=

I. =\.'ir-.;Vikas 'Kumar resident of village -and post ofticd; Jaihpur, District

!-+ _B- i R aT€nIT tie -J) ' CF*? 1 1– ILI iI *-+ :=F: : + +l-.ll : \l7 T'O'. i -–„_J'.t= !-raTe.f -

and=rcgtste+–ed-as O, A-. No. 58 1/2022f

2. The applicant submitted that Mr. Sandeep Ahlawat is indulging in

illegal mining in the name of Yodha Mines and Minerals in the river bed of

76 107

1906



1179

Vikas Kumar Vs. State of Haryana & OrO.A No. 581/2022

river Yamuna and has diverted course of the river by constructing illegal

bridge on river Yamuria.

Vi(Ie order d,lted 12.09.2022, this Tribunal issued notices to the

respondents and also constitllted a J(tint CnTPmittee with direction to verify

the factual position and submit its report

4. 1 <court of the Joint Comr nit tee \ vas Fi lcd \,ide emailaLteILI 9 . 1 1 . 2022 ] 1 n

its report the Joint COIn,mitt,, int,, ali. „b,,rv„1 th.t th, ,,.,i.n .f t}„ 1],Jd

area has occurred due to meandering nature of river Yamuna and that }he

tcli1 pora ry pil)c F!-ossing was -€u11struc'!c€-i ,- i?y M /$-,Yoclha Mi11cs ek MIll;,'rbIs,

Sand Unit Jainpur-2, Sonipat with pcrmission given by XEN, Sonipat W4tcl

$1::\ices Divisicil. Sonipat vide lettcr . Fu. 55++:46/PcI-111iSSi011 - dated

23.11.2021 and same was removed by M/s Yodha Mines & Minerals on

30.06.2022 as per terms and conditions of permission. The temporal-y pipe

crELing constrl.:cted bv M is Yodha Mines &, Minerals i,as ncithe]

diverted Ltle course of river Yamuna.

J

illcgttl noI

5. Replies were filed by respondent no. I vide email dated 23.02.2d23,

respondent no. 2 vidc email dated 18.11.20222, responder.t no. 3 \’ide erhail

d„t,d 27.11.2023, ,,,p.n,i,„t n,. 4 Vi't, 'mail dated 30.01.2023 Ind

respondent no. 5 \’ide em,lil dated 19.11.2022.

)

6 In its rc:pl\' respondent ilo. 2 also sublrlittcd that rcspo llc]ent ll+. 2

h+=dd_ .=_,= =.:___, .J,i ; . = kB:e_ b+_i Id =Had_L =Rd,;, A.U_S =&qUg!_tnu .L.=!!!!;+ T t_eL_nl IT TRU : + C=

mt f 2'3:T_:T:TRiinT-©agl-a-fi Tim i-CiTi-gFcTTaTR–JOI)GlaD=

! O 11i'lIJ !'.StI-11 r'tc'£! ! !-ii ; ! !- iTrIll _'; itn. i’ Uf. It iIt I == B: H== r ==; ; I
! q: :b !’ i ft (1\jl:(' rTI !] o !-r I

====: - '-–=7+-- - in -v}cv.afth'ea-giii'nbarit nati{Fd--ancFhrpac [ - of t }te- questitIll STM’ol vcd

this Tribunal, vide order dated 21.11.2022, appointed Mr. Raj Panjwani,
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Senior Advocate as amicus curie who submitted his report dated 17-04.2023

and NoLe daLed 03. IO.2023

8. Vide order dated 23.02.2023 this Tribunal impledded MoEF & CC and

MinisLry of J,II Shakti as rcspondents no. 6 and 7. In vic\v of mandate of

Section 20 of the National Green Tribunal Act, 2010 to appjy the

precautionaIy principle, this 'FI-ibulral directed tllat no further permission for

construction of any ten-lpuraI)' bridge dcross river YaInun£l fat facilitating any

sand mining and allied activities be granted.

9. -Ri'plicsJtCI-a n nd_b_C' ttBpondcnt nQ,

by respondent no. 7 vide email dated 18.04.2023.

ebH-

10. Learned senior counsel for respondent no. 5-project proponent argued

that construction of temporary bridgc across crecks of rivcr Yalnuna f01

carrying out mining does not havr- any adverse environmental impact while

learned counsel for respondent no. 7 submitted that no tcrnpc,raw bridge can

be constructed on river Yamuna-without-obtaining permission of National

Mission for Clean Ganga (NMCG) and Learned counsel for respondents no. 6

and 7 did not object to the same as being prohibited activity.

©videernail d :0.0

)

11. This Tribunal constitutcd another Joint Committee vide order dated

25.05-2023 to carry out the requisite study and submit its report regarding

The following aspects:

al river:.hol-F t ha Ii hip LIly_ pb ' iTil n_yllilparaB,_ br_ida;i

a) Whcthcr any mining activity be allowed across differcrlt streams

of the rhih da mAi&Fihl -a-ltd :Uber a]hFeFam-itiei: - – -- ' -–– -

= = ==T eU ==

r ••ru
[
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b) Whether permitting such mining activity and construction of

such temporary bridge has any adverse environmental impact on

the river morphology, ecology, discharge and aquatic life, etc.;

c) Whether construction of any such temporary bridge across river

for facilitating mining/allied activities be completely prohibited or

perInittFd by itnposing conditions to ensure JTjnilnum inrpact OII

river ecolog/ and _acluaticJife: and

d) in case constructic ill of any such telnporary bridge is to be kept

in the category of regulated activities, by which authoritv and in

which rn£lnner the ep!)ects <.'f grant of I)erlnissia11 ought to be- dealt

with .

lb

12. In the pcculiar fact: and cirdLTli ii-as,tb:'-’FM--nterim injurld-iive otdcr

dated 23.02.2023 was modiFied by this Tribunal, vide order dated 25.05,2

–to the extent that all temporary bric IF,cs tblready corrstrrlcted may colrtinrrealrd

telnporary bridges may be allowed to be constructed on the basis of

pcrinissions alrcady grantcd or on th,cba s;is otthe_ applications submjtted

before or after the order by the concerned denartment(s) as may be warranted

by the facts and circumstanccs of cach case, Such pcrmission, if applied for,

be grant,d within thr,' d;y„ H.,„,„,,, .II ,u.h E,mp,,,,y b,idg,, .I+,dy

constructed or to be constructed after the date of the order as the ;case

maybe/shall be removed on or before 05.07.2023 or as per directions qf the

irrigLlt ion clcpartlllcnt and .no !cn'lpur:1 rl PIi.cigq. EIHI.}_be ;-IIjy\yesi 19 conjinue

.after 05.07.2023 in any event. Thereafter, no pcrl11is sion shall bI

===;Ba \ n;I====T;Fil

PDf-oval of c-6nstrueti-on d+-such tempoEa ry brid igc ali=diptes’gion df dnyi-'nrfdl

opinion for the purpose of final adjudication of the questions involved in the

case .
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] 3. Report of the Joint Committee was filed vide email dated 25.08.2023.

The Joint Committee recornrnended grant of permission for construction of

temporary bridges for carrying out mining and allied activities across

channels of river Yamuna u'ith conditions/environmental safe guards as

mentioned therein. Responses to the report of the Joint Committee were filed

by HSPCB vide email dated 17.10.2023, by NIVICG vide email dated

18.10.2023 and by Irrigation and Water ReSources Dcpartment, lldryan£r vide

email dated 19.10.2023.

)

_=bnHnH=•==n=•b

-'-l'F:+-- i::'+++ q+arse gi:icF&=g i.!oPC - iFlured-–%=$1c: HMc CIa&_ Q:}

O i . .1 1 .2023 arguITlcrrts \\’crc hca.rd and order \vas rescl.-vcd

IT \:n-===:Fin; iii- Mccord, \\;e=T=eT
!riateri8i doculrrcnts u;crc tinT ft_lrrlistrcd to this Tribtrllai and in.iterial

aspects of arc ++so \\;crc I}ot–!-cfc'rrcd to and speci tic argu11rcnts ill-r'#i]cct

tl-,ercof v*’crc not addressed ciuri!',g hearing of the case and further hearing

was essciltiai fat iusi raId ProPer acijuciicati011 of ti-'ic (!ucsii03-is involved in

the case. According!)’ the matter v.’as relist-ed for further hearing and the

F:cgi5 iiy \\’tis dll-cctcct !.t> !nIi;r:-rI the tearilccl Co',inset for the parties.
)

16. None has appcarcd for the applicant while learncd Counscl for the

respondents have appeared before the Tribunal.

17. The applicant had raised the grievances that flo\v of river Yanluna was

divcrtcd by construction of tcnlporary bridge and duc to such diversion
=Ubn•,H• +=b==,UhF Hb

+== gn =====

hLtUCLrpd s of ncel=s of_la 1' fT n’o -- sl drrn£r€_c_cl_ill .the Rivpc_ Tile , Ini lrt Com hI iltee
=•===n••nUn =n=

––-lenT:1202-2--=arm 19.IF2DT in its repoit the J-6int-–C–6rflmitt'de=Merely

mentioned that the erosion of the field area has occurred due to meandering

_H,Ub

nature of river Yamuna but did not give the requisite details regarding the

+ qIN Fl •
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same. In its rc:port the Joint Committee mentioned that the tcmpora

bridge did- not divert the course of the river Yamurr?. but the-

bridge had already becn rcmo\'ed and this obscrvdtion was not bascd ori any

observation of facts. In the present case respondent no. 2 was permitted by

EC dated 28.01 .20 1 6 granted by MoEF &. CC to carly out mining by manual

opencast method in riverbed and opencast nreclranized outside riverbdd

The respondent no. 2_isst;*.tedt o have got EC modified from the SEI AA pn_

22.09.2020 for undertaking mechanical lrlining in the riverbed. Any minibg

in sanctioned mining 1,,,, ,,,, ,,n b, ,,„i,d .n in a,,,,d,n,, „,ith th,

Envirclnl.dntal -Clenrancc and Mini1 lg Plan. Mir ling across rIVer challn4 is

LInd construction of any temporal), bridgc across rivcr chanllcls will be

permissibje only if go ganctioned in the EC and provided for in the mini

plan. Copies of modified EC and Mining Plan h,Ive not been produced in the

present case. These documents arc essential required for adjudication of

the question regarding pcrmissibility of construction of the temporary

bridges across river channel for carrying out nlining and allied activities.

temper

-)

18. Vide interim order dated 23. 12.2015 passed in OA No. 550/2015 ahd

in OA No.517/20 ] 5 this Hon'b Ie Tribunal directed for removal of

unauthorized bridges and Hume pipelines installed in the river or river Hed

in Stat, ,f Ha,y,n. and Stat, ,f Utta, P,,d,,h. OA N,. 550/2015 and bA

No.517/2015 were disposed of alongwith other OAs vide order dajed

05.09.2018 but tile question of pcrillissibilii:y’ of tcIliporaly bridges n’as +ot

mm
I

pipt'+ii€-si' IAlleIla'ibiion - dE;!F'T:=11)ility -tlic:reef n’as- it'

not ,required to be a_djLKlicate.c_hpc!1IT:

)

19. We dre of the considered view that the issue of

temporary bridges across river channels for carrying of mining and allied

construction of

81
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activities is not confined only to the State of Haryana but, in the verY nature

of things, extends to other States and -UTs also. Therefore, the question

regarding construction of temporary bridges across river channels for

cdrrying out mining and allied activities is essentially required to be

considered in its applicability to all Statcs ancl UTs.

O.A No. 581/2022

20. It may be observed here that in C.A. No. 176/2022 titled as JXman

Cboudhary Vs. State of -U. P. and others the applicant colnptained about

construction of temporary bridge on river Ganga obstructing its flow and the

Joilrt Comnrittee constituted by this Tribunal reported that road had been
PHi:q bn•bj•V n ••rIb

constructed in river Ganga for carl),ing out mining which obstructed now of

river Ganga. =•

U Wq£

21. Undisputedly, construction of temporary bridge or road on riverbed for

carrying out mining will have adverse environmental impact on river

morphology and ecology and, therefore, appropriate remedial measures have

to be taken immediately to mitigate the same. At present such prompt

action is not taken due to absence of statutory/policy frame work and

guicieli11es. There is urgent need for due consideration of the matter for

suggesting framing of requisite statutory/policy frame work and guidelines

for adoption and implementation of remedial measures for mitigating

ddverse environmental impacts on river nlorphology and ecology

)

)

- -' - -'––22, in thcsc facts a nd circtlmstances \vc wid cn the= scr)pc of procecclings in

: the present –case to consider the question of “pcrmissibility of tl'mporary

––- - bridge ':: :- : =- river dan.as- for-can-yili##U nii-alg hnd.-alli a- I:bT:','i-M ” in

iT b- -i: i_: : : : :: - i= ?_:: =: \' tO iii : b Iii : i_"S ' ;;Ti"i_l -Li’i':$ . "- " - -- "-: : '- i' '- '-'- --:=-- -- -- ==- ' : :- - –

23. Vide order dated 26.09.2023 1.A. No. 728/2023 was allowed and the

applicants in the above said I.A. namely M/s M.P. Traders, M/s Elite Mining

Corporation and M/s Kawaljeet Singh Batra were imF)leaded as respondents

113
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no. 8 an 9 but the applicants being three in number were required to be add

are accordingly imF)leaded as respondents no. Sr 9 and 10. In the facts aid

circumstanccs rIf the case, we consider the presence of CPCB to be essentjal

for just and prnprr adjudication of the envirorlrnental qrtestions involved

AccordIngly CPCB is implcaded as respondrnt no. 11. The Registry is

directed to anrend nlenlo of parties and issue notIce to

CPC B__

respondent no. I

24. Respondent no. ll-CPCB is directed to obtain and comFyile

IThrmation hom all States and PT, r,g.rding fr.ming ,f ,t,tUt,,y/p,ll,y

fraInCWorl< and issLlalrce df- LiB dmmmg ionstrt–liMhlaf

temporary bridge across river channels for carrying out mining and allied

miT:iTFn=f;mLiaactice acl nc 1 ==F=TtiTTin
file its report within two Inonths.

)

It may be mentioned here that in Their replies fi]ed in the present c4se

respondent no. 6-MoEF & CC and respondent no. 7-MOJS have not objected

to construction of temporary bridges across river channels for carrying out

mining and allicd activitics and rcspondcnt no. 5-}.{c,EF & CC has mcrcly

emphasized requirement of consent from NMC:G for the same under }he

R i v e r C a n g a { R cj !! v e n a t i o n ) F) r o t e c t i o n and Management ) Author i dies

Order, 2016.

)

of rni 1 11 1 n fT a In eIs FaiVP 1-'dSS o 11 s t l-t_1 li 1-(il-na

ali'o ;=ifirectel hRH{sl-dsb:on£e+egahg--tht–Te-quirethd# of- i}@bMI
2016

26. ., Respondent no. 6-MoEF &, CC and rcspclndcnt _ nu,J.-MOJS ]arc

dircctcd to mlc tllcir spccific responsc to thc qucstion of pcrmissibilit+ bf

modification of Sustainable Sand Mining Management Guidelines,

83
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(SSMG) 2016) and Enforcement & Monitoring Guidelines for Sand Mining,

2020 (EMGSM, 2020).

27. Respondent no. 5-Project Proponent is directed to file copies of the EC

modificd by SEIAA, Haryana and mining plan

28. Respondent no. 4-Deputy Comlnissioner, Sonipat is directed to file

r csponsc giving dctailg cif a©icult'Jr irFIa In-af’fcctct1 by change of cdur£c-bf

rivcr in thc area whcrc thc temporary bridge was co]lsLructcd

)

i. 29, Reply by . lgc qp_qI]de.nEz;no. - 4-Deputy £pnllnissionQr, So.njpgl, : i,

documents by respondent no. 5-Project Proponent and responses by

respondent no. 6-MoE:F & CC, respondent no. 7-MOJS and respondent no. -

ll-CPCB be filed within two months by email at Lq£jicia!-nEt@gov.irtpreferably

in the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.

A

30. Learned Counsel for respondents no. 5, 8: 9 and 10 have requested fOI

modification of order dated 25.05,2023 to allow grant of permission on

urgent basis for construction of temporarv bridge for carrying out mining

and allied dctivities across river channels during the period preceding forth

coIning nronsr)on as the mining activities wi]I remain closed during the

monsoon period.

J I . Ill \’IF\\’ Of tIle TII Ct Th at resT) OII C{ CIlt IIO . b – IVlott I-- &j C C all cI rcs DO ncl CIlt

.: _:._ no.7-MoJ$_ _have not objected IQ_ _ aqstructLo.El_ if temporary__ bridge for

lg-crrrt sucll JJlinil Jg aIIa ,LHteLl ,lcti\4liu„ „, ,,i ,ccamrrrendarions- -of-tIe

for carrying out mining and allied activities with requisite environmental

safe guards and the fact that adjudication of the environmental questions

involved including requirement of permission from NMCG is likely to take

r)a 115
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time, order dated 25.05.2023 passed in respect of State of Haryana is

modified to the extent that till further orders to the contrary permission

construction of tempc)raI-y bridge on river Y£tmuna in the State of Haryana

may be granted by the Trrigation and Water Resources Department as

Hal-)’ana Governnrcnt Policy. In view of urgency explained, dpplication

grant of permission for construction of telnporary bridge for carrying

rnining and allied activities across_ channelsol'rivcr Yamuna during

period preceding forth coming monsoon may be dealt with expeditiou$1y

p„f„,bly „,ithin .„, „.',,k h.m th, d,t, .f „,,iPt .f th, ,ppl-i,ation jnd

pcrinission may be granted d4bcndip£.upon tIle faICtS and circumstan&cq of

each case with the condition that such tcmporaly bridge will bc removed Fon

or b dore the date as may be mentioned in silt:h I)crm issioh

ler

For

out

List (]II 05.08.2024 for further considcrati011.

A co!:tv of ti-iis or'(.!€1i- be sent to the Se('l'ct£ir-ies. j'y'joi:F; &> CC and :\lo, iS,

the ).4871-lber SecretarY. C:PCi3, the Nelnbcr Secretary. llSPCE3.

?'v{incs and Geojr->gx , Ha!'/£tr-la, t tlc NIC111’Der S,:crcta IV, SEI/L,\, Fiar),arId. the

( ifiiiL)rEV.ty CoiniiI!: EiC

Arun Kumar Tydgi,

Dr. At-roz Ahmad,

== _ T –'- –-- -;• /\-'nT= : JOb. ? Q 2.4 =.i=---= -- - - - , ' - -- - - – r ii– ' T ' - =
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KBRALA STATE POLLUTION CONTROL BOARD
---.*- Garog OUofiUoc(n oejlrnlaro6rD cD'l@tcro6m G6rucarui
ffi\z hkilfHPattom P.O., Thiruvananthapuram - 695 004

o-tso o-I.s:., <or',IolcumcrorcrJJ{oo - 695 004

KSPCB/1 ts7 |2024-SEE- 1

From

Dated: 0310712024

The Member Secretary

To

The Member Secretary
Central Pollution Control Board
Parivesh Bhavan
East Arjun Nagar, Delhi-110032

Sub: Information requested in reference to Hon'ble NGT OA No. 58112022 (lA No
72812023 and IA. No. 595/2023) order dt.-30.04.2024-reg

Ref: Your letter No. CPCB/IPC-IVCM-1301 119212023 724 dated 1410512024 from
Central Pollution Control Board (CPCB)

Sir,

Kind attention is invited to the subject matter wherein it was requested to

provide statutory/policy framework regarding construction of ternporary bridge across

river channels or road on river bed for carrying out mining and allied activities. It may

please be noted that Public Works Department, Irrigation Department and Department

of Mining and Geology have been requested for furnishing information in this regard.

The information is yet to be received. Necessary follow up action is being taken;

report will be submitted at the earliest.

Yours faithfully,

3/'5U
MEMBER SECRETARY

Copy To: Regional
CPCB Bengaluru

Director,Regional Directorate,
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Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman:
2318150 Member Secretary: 2318151

 

e-mail: chn.kspcb@gov.in; ms.kspcb@gov.in FAX: 2318152   web:
kspcb.kerala.gov.in

KERALA STATE POLLUTION CONTROL BOARD
േകരള സം�ാന മലിനീകരണ നിയ�ണ േബാർഡ്
Pattom P.O., Thiruvananthapuram – 695 004

പ�ം പി.ഒ, തി�വന��രം 695 004
____________________________________________________________________________
KSPCB/1157/2024-SEE-1                                         Dated:25-02-2025
 
From

The Member Secretary                                                     
To

The Member Secretary
Central Pollution Control Board
Parivesh Bhavan
East Arjun Nagar, Delhi-110032

Sub: Directions under Section 18 (1)(b) of The Water (Prevention and Control of
Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025
in O.A. No. 581 of 2022 titled as Vilas Kumar vis State of Haryana & Ors-
Statutory/policy framework regarding construction of temporary bridge across river
channels or road on river bed for carrying out mining and allied activities
 
Ref:

1. That office letter No. CM-13011/92/2023-LAW-HO-CPСВ 07 February 2025
2. This office letter of even No. dated 28/08/2024 and 05/02/2025

 

Sir,

Kind attention is invited to the subject matter. Kerala SPCB had submitted the
information provided from Irrigation Department, Government of Kerala related to the
subject matter vide letters dated 28/08/2024 and 05/02/2025. The matter may kindly
be looked into and may be reported before the Hon'ble Tribunal.

Yours faithfully,

 
 

      MEMBER SECRETARY
 
Encl: As above
Copy To: Regional Director,Regional Directorate,
CPCB Bengaluru
 

KSPCB/1157/2024-SEE-1 I/24214/2025
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d. 31fnrTvr %Tq;lit, VIa
HqHVMq

Dr. Avinash Dhakne, IAS
MEMBER SECRETARY

rr€rTrv VErH%WUT tqZf3UT dBa
MAHARASHTRA POLLUTION CONTROL BOARD

"\’our Service i\ our Dutx"'

No.MPCB/M3 IB-la Date : 28 1 asl boIS .

To,

The Member Secretary,
Central Pollution Control Board.
Parivesh Bhavan, East Arjun Nagar,
Delhi-1 10 032.

Sub : Directions u/s 18(1)(b) of the Water (Prevention and Control
of Pollution) Act, 1974 regarding compliance of the Order
dated 30/4/2024 and 10/1/2025 in O. A. NQ.581/2022 filed by
Vikas Kumar v/s State of Maharashtra and Ors.

Ref : Directions issued by Central Pollution Control Board vide
letter dated 7/2/2025.

Sir,

May 1 refer to the Directions issued by Central Pollution Control Board vide
letter dated 7/2/2025, on the subject matter. In this regard, it is to inform you that
the Maharashtra Pollution Control Board has not issued any guidelines permitting
construction of temporary bridge across river channels for carrying out mining &
allied activities and no any alternative practice adopted by MPCB in this regard.

This is for your information please.

Thanking you,

Yours faithfully

(Dr.AJinash Dhakne,I.\s )

Member Secretary

Xii;@’F;;an a;g
vRM li,r,1 HiT"@ +,,O ’+N\-110032

u 7 APR 2623

£R!!?!SIj:r:!::JhT??.by$}

Rir, Itr, q yen van, +nm qT#, vrqq qt?TT fhiq ItS +. 6, qb#vE firhIT will, vrqq a4;m,
vrqq (W), i< – Yoo oRR. tfm. : IVoR oboq

2nd, 3rd & 4th Floor, Kalpataru Point, Sion Matunga Scheme Road No. 8, Opp. PVR Cinema, Sion Circle,
Sion (East), Mumbai - 400 022. • Tel.: 2401 0706 • E-mail : ms@mpcb.gov.in • Website : www.mpcb.gov.in
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Meghalaya State Pollution Control Board
Forests & Environment Department, Government of Meghalaya

' ARDEN’ Lumpyngngad, Shiltong - 793014
Website : http://megspcb.gov. in

No.MPCB/Gen-297/vo1-11/2024/2024-2025/gg
Dated Shillong the N February, 20

To

I
Mat Kumar Sharma,
’Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar
New Delhi-110032

Email: arvindkumar01.cpcb@gov.in

dg:::: :m: fiIRE+nRA B 1: 1 §
Z + F: j 2::5

/

ItS!!?iI.F ._ ., j;JRfJ31
OWnnn

Sub: Directions under Section 18(1) (b) of the Water (Prevention and Control of Pollution)
Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025 in O.A.
No. 581 of 2022 titles as Vikas Kumar v/s State ofHmyana & Ors – Reg.

Ref: No.CM-13011/92/2023-LAW-HO-CPCB Dated: 07.02.2025

Sir 9

In continuation to the letter No.MSPCB/GEN-297/VOL-I1/2024/2024-25/39 Dated:
04.07.2024 (copy enclosed for ready reference), also please find enclosed herewith the letter
No. Meg/Soil-9/114/Pt/1753 dated: 24.06.2024 received from The Director Soil & Water
Conservation9 Meghalaya, Shillong informing that there are no guidelines for construction of
temporwy bridge across river channels to facilitate mining and other allied activities for your
kind information and necessary action.

Enclo: as stated above.

Ynllrs fat Ly
\

(D' G.H. cM{/A\qG,MFS)
MEMBEi SECRETARY

Meghalaya State Pollution Control Board

Shillong

Contact detalls : Email : memsecy.spcb-meg@gov.In, megspcb@reditfmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802

SclenllfIc-2521514: EngIneering-2521533: Legal-2520044; Laboratory-2521726: AdmInistratIon-2520073: Accounts-2522124; TeIefax-2521764 127
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Meghalaya State Pollution Control Board
Forests a Environment Department, Government of Meghalaya

ARDEN’ Lumpyngngad, Shittong - 793014
Website : http: //megspcb , gov. in

=t,d Shill,.g, t=No.MSPCB/GEN-297/VOL- I1/2024/2024-25/.

y W
mspct>

July, 2024

By Post/E-mail

To,

The Scientist 'F’ & Head IPC-II Division,

Parivesh Bhawan, East Arjun Nagar,
Central Pollution Control Board,
New Delhi – 1 10032

Email: ipc5division.cpcb£’@gov.in

Sub:

Ref:

Sir,

in reference to Hon’ble NGT OA No. 581/2022(1A No.728/2023 and IA No. 595/2023)
order dated 30-04-2024

Letter No.CPC B/IPC-11/CM- 1 301/92/2023 dated May 14, 2024

With reference to the above, please find enclosed herewith the required information in
the prescribed format pertaining to the Meghalaya State Pollution Control Board.

this is for your kind information and necessary action,

Enclosed: As stated abov::

Yours faithfullv

X=„„
Member SecretarY

Meghalaya State Pollution Control Board

(Dr. G. H

Shillong

:(C. „
Contgct details : :m'iiI : memsecy.spcb-meg@gov.in. megspcb@rediffrr,all.com; Telephone Numbers' Chairman-0364-252121-f': Member SecretarY-23228l' ’

Scienllfic-2521514: Engineering-2521533: Legal-2520044; Laboratory-2521726; Administrailon-2520073; Accounts-2522124; Tetefax-2521764
HORnn
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Meghalaya State Pollution eont
Forests & Environment Department, Government

ARDEN’ Lumpyngngad, Shillong
Website : http: //megspcb.gc

roI Board
of Meghalaya

793014 W
mspct> . –

and

V. in

-=bj,.t, Permissibility of temporary bridge £cross ,i„,r ch„,„,is fo, carr)'lng out rnlnlng
allied activities

information SPCB

Statutory / Policy framework regarding
construction of temporary bridge acr iss river
channels

Any guidelines permitting construction of
temporary bridge across river channels

Any alternative practice adopted regarding
constr,lction of temporary bridge across river
channels

b
Meml jcretary

'('
Contact details : Email : memsedy.spcb-meg@gov.in. megspcb@rediffhaii.com: Telephone Numbers: Chairman-0364-252171 7; Member Secretary- 3522802:

Scientific-2521514; Engineering-2521533, Legal-2520044; L3boratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 129
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GOVERNMENT OF MEGHALAYA

DIRECTORATE OF SOIL & WATER CONSERVATION

MEGHALAYA SHILLONG

No.Meg/Soil-9/114/Pt/ t IS S
th

Dated Shillong the 2,1/June 2024

From : The Director Soil & Water Conservation

Meghalaya Shillong

To, /
/ The Member Secretary

Meghalaya State Pollution Control Board.
Shillong

Subject :-

Ref :-

In reference to Hon’ble NGT OA No.581/2022(1A No 728/2023 and IA No
595/2023) order dt 30.04.2024.

No.MPSCB/GEN-297/Vo1-I1/2024/2024-2025/24 dated 7th June 2024.

In inviting reference to the subject and letter No cited above, this is to
Sir

inform you that the Department of Soil & Water Conservation is not involve nor does it

have any guidelines for construction of temporary bridge across river channels to

facilitate mining and other allied activities.

For kind information.

triBE iI:jI:
ql:

el
!=J

14\O

I • fn = : g•]q

Ct
T-I

Q 2 JIIL 937&++

Yours Faithfully,

(I. A;njah)

\
P/

Director Soil & Water Conservation

Meghalaya Shillong
BDtS
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No.H.88088/Poltn/104/19-MPCB               :              Dated Aizawl, the 19th February, 2025 

 

MIZORAM POLLUTION CONTROL BOARD 

Mizoram New Capital Complex (MINECO), 

Thlânmual Road, Khatla, Aizawl, Mizoram – 796001,     Phone: 0389-2336591 

website: www.mpcb.mizoram.gov.in                   email: mpcb@mizoram.gov.in 

To,  

Shri Arvind Kumar 

Scientist ‘B’, IPC-II Division 

Central Pollution Control Board 
 

Sub: Directions under Section 18(1)(b) of The Water (Prevention and Control of 

Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and 

10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of 

Haryana & Ors. – reg. 

 

Ref:  Your email dated 10.02.2025. 

 

Sir, 

  With respect to the subject cited above, may I inform you that there is no 

updated information yet and the current status as submitted on 08.08.2024 still stand. 

 

 

Yours faithfully, 

 

 

 

 

(C. LALDUHAWMA) 

Member Secretary 

Mizoram Pollution Control Board 
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To, 

No.H.88088/Poltn/104/19-MPCB 

Sub: 

MIZORAM POLLUTION CONTROL BOARD 

Ref: 

LiFE 

Sir, 

Lifestyle for 
Environment 

G208 

Shri Nazimuddin 

MI Z O RAM 

Scientist 'F° & Head- IPC-II Division 
Central Pollution Control Board 

Acknowledgement 

Your e-mail dated 19.06.2024. 

Azadi Ka 
Amrit Mahotsav 

Dated Aizawl, the 27h June, 2024 

This is to acknowledge receipt of the CPCB letter No.CPCB/IPC-II/CM 
13011/92/2023 dated 14,05.2024. 

May I bring to your notice that the requisite information is being collected from 
Geology & Mining Department and Irrigation & Water Resources Department and the 

compiled reports shall be submitted soon. 

Mizoram New Capital Complex (MINECO), 

Yours faithfully, 

(PC LALMUANPUII) 
- Environmental Engineer 

Mizoram Pollution Control Board 

Thlânmual Road, Khatla, Aizawl, Mizoram-796001, Phone: 0389-2336591 
website: www.mpcb.mizoram.qov.in email: mpcb@mizoram.gov. in 137

1936



138

1937



139

1938



f-'=%G. NAGALAND POLLUTION CONTROL BOARD
t+F#f T: : g %aJ 8Pg : hE :: ; F ; : i : : : 11 : : b :a=B:1g;j6

q’"1"--Sd- WebSIte www npcb naqaland gov in e-maIl npcb2@yahoo com

NPCB/NGT OA No. 581/ '+q q Date: 10-07-202+

To

V4cientist F &
Head – IPC-II Division
Central Pollution Control Board

Parivesh Bhawan. East Arjun Nagar
Delhi 1 10032

lnavqRd
tIf+aVI q,Iq, lg a# VIV. R?tt-rlo03/

24 JUL 2024

Cenlrai PoHu!!an Control Board
''anvesb Btuwan. bst Arlun Hagar Oelhl'llqH?

Sub: in reference to Hon’ble NGT OA No. 581/2022 (1A No 728/2023 and IA No. 595/2ti23)
order dt.-30.04.2024

Sir,

In reference to the above CIted subject. it is to bring to }nuI ntlllc,' 1l1,II

Statutory/Policy fl'anrework regarding construction ol' tcnljrol'al')' bI-idgC acltl\\ II\CI

channels. guidelines permitting construction of temporary bridge across river channcls .llILl

alternative practice regarding construction of temporary bridge across river channels hd\ c

not been fonnulated in the state of Nagaland. As such document/policy/guidelines are not
available.

Enclosed: Format

Yours Sl ncercl \ .

/

(K HUKAI'O bHISlll. II s)
IVleInber Secl'etal'\'
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Annexure -I

d across river channels for carryjng
ppd allicfl acfivities.

St.

No

1.

Answers from Irrigation
Department (WRD)

NoStatutOFY/Pmm'ic
tenlpora£Y bridge across river channels.

2. Any Hint=BmMre Xm
bridge across river channels.

No

3. Any alternative practice adopted regarding construction

of temporary bridge across river channels.

No

./'

LPT/lv'

Chi#f Engineer

Water Resources Department

Nagaland: KoIlima
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In
i

Subject Permlsibility of temporary bridge across river channels for carrying out minIng and

allied actlvltres.

!!!formatian
Statutia-gino
temporary brldge across river channels

Any guldelmic m) $
bridge across nver channels

IRaTe;i;G8Fac=;a&ie7;&aMli
construction oftelnporarv bridge across IIver channels

IVlining DerJar fIneR{
Mb

?,-~\7'
(wrrKrvA REIWG hIA)

liirector
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No. 2119/DSTE/PPCC/NGT/EE/2025/ 1 3 g
GOVERNMENT OF PUDUCHERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUC'HERRY POLLUTION CONTROL COMMITTEE

3rd Floor, PHB Building, Puducherry-605 005.
Telephone: (0413) 2201256; Telefax: (0413) 2203494.

iii

Puducheny, the F2 4 FEB 2025

To

/fe Member Secretary,
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi- 1 10032

+gbr vqwr naduI qt€
qfiivl qm ®anFvn, fi?a-lro03:

27 FEB 2025

Sir.
Central POllUtil loard

.llOD32P8rtvesll Bllawan. test

Sub: Directions under Section 18 (1) (b) of The Water (Prevention and Control of
Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and
10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State ofHaryana
& Ors. – Compliance Report – Furnished – Reg.

Ref: i) L. No. CM-13011/92/2023-LAW-HO-CPCB dated 07.02.2025 received on
18.02.2025.

ii) This office letter of even No. dated 29.07.2024.

With reference to the above, the requested information on statutory/policy framework

and guidelines for construction of temporary bridge across river channels for carrying out

mining and allied activities developed by U. T. of Puducherry is enclosed herewith in the

prescribed format.

Yours sincerely.

~.QA ,
(Dr. N. RAMESH)

MEMBER SECRETARY

Enel: As Above
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Permissibility of temporary bridge across river channels for carrying out mining and
allied activities

Information SPCB Mining I Irrigation
Dept. Dept.

Statutory / Policy framework regarding
construction of temporary bridge across river
channels

Any guidelines permitting construction of
bridge across river channelstempo

Any alte=ativ)
construction of temporary bridge across river
channels

Note: No temporary bridge work across rivers / channels for carrying out mining and allied
activities has been constructed so far in U. T. ofPuducherry.
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ber

tErrE
C) O h h

P-JN JAB tWa RaT8Vag
Ms
-Sage

PUNJAB POLLUTION CONTROL BOARD

No. ..1.t..tEI D,t,d. 2.g.3.1.%=
To

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Subject : Directions under Section 18 (1) (b) of the Water (Prevention and

Control of Pollution) Act, 1974 regarding compliance of orders
dated 30.04.2024 and 10.01.2025 in O.A. No. 581 of 2022 titled
as Vikas Kumar Vs State of Han.’ana & Ors,

Reference: Your office letter no. CM-13011/92/2023-LAW-HO-Central
Pollution Control Board dated 07.02.2C25.

It is intimated that the information w.r.t. subject cited information

has been obtained from the concerned departments. The compiled

nformation is attached herewith for kind perusal & further necessary action,

please.

DA/- As above any-’/

#IIn%;tWmHe
qfieMqqq. q$-aB&--n. fi$a-lro032

02 APR 2025

Central Pollution Control Board
brNO gIl Bhaw8n. Er$tArjan IIjIE dahl.110032

vv€Ha WB, Ny 8s, Irb)rw–147001
Vatavaran Bhawan, Nabha Road, Patiala -147001

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O)
Website : www.ppcb.gov.in 1 E-Mail : chairmanppcb@yahoo.in 1 msppcb@gmail.com I 150
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Subject:

Note:- The information at B & C above have been obtained from the Department of

Water Resources, Punjab.

Regarding permissibility of temporary bridge across river channels for

carrying out mining and allied activities

Information Mining
Department
(B)

No

SPCB

(A)

Sr.

No

1 o icy
framework regarding
construction of

temporary bridge
across river channel

Any guidelines
permitting of
temporary bridge
across river channels

Any alternative
practice adopted
regarding
construction of

Temporary Bridge
across river channels

No

guidelines/
policy
framework
regarding
construction
of temporary
bridge across
river channels
have been

framed by the
Board .

No2

No3

Drainage
Department
(C)

Yes, it is stated
there is no

specific policy for
constructing
temporary
bridges across
river streams/
channels.

However, there
are policies for
constructIng
bridges over
canals & drains in
which the

process &
charges

applicable have

been detailed.

Copy of polices is
attached as per
Annexure-l & 2.
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AnItaa,b, -)

GOVERNMNET OF PUNJAB

DEPARTMENT OF WATER RESOURCES

NOTIFICATION

WR-IRWR03/11WI/ 8 The, 6th, January, 21123

The Go\ernor of Punjab is pleased to ronnulate policy regarding “Construction of Bridges on

canals/Drains on the request of private entitiesH

1. Application Form

I'IThe applicant shall apply in a standard application Performa (Annexure A) through

online portalof WRD {water Resources Department)

i'e..https://irrigation.punjab.gov.inen,

l•2 The NOC shall be given subjected to obtaining requIred clearance bY the applicant from

the Forest Department, PWD (B&R), NHAI, Mandl Board and approval of Genefal

Arrangement Drawing by Design Water System of WRD, Punjab. A coPY of NOC shall be

endorsed bY the WRD to all the concerned department.

1.3 in case the applicant wants to construct Bridge/Ramp at his own cost, then along wlth

the application form he will be required to submit the requIsite documents as detailed
in Annexure.B.

1'4 in case the construction of Bridge/Ramp, involves use of private land, the applicant

will be required to provide No objection Certificate (NOC) from such private land
owner(s).

1.5 The application shall be accompanIed by processIng fees amounting to Rs.25,000/- (non-
refundable) in the shape of Bank Draft in favour of the concerned Executive Engineer or

through onIIne mode,if bridge is to be used for any purposeother than agriculture.
1.6 The Applicant shall be bound to furnish along with the application an undertaking to

deposit the charges as specIfIed in these guideIInes or such enhanced charges as may be

specified by the competent authority later in this regard.

1.7 Incomplete applications shall not be processed and shall be rejected outright.Processing
fee shall not be returned in such an event.

V/

\ 2. Schedule ofChnrgcs

2.1 For Bridges, Foot bridges including Ramps and other allied works connected to brIdges

A) Facilitation Charges:

Usage
Clear span of
Carrlagewa

Connection with
e of Road

National

HIghway or
State Highway

MaJor dIstrIct
Road and Other
District Road

Charges

Rs. 8 Lakhs

< 15 Feet Rs. 5 Lakhs

Any Purpose other
than Agriculture

Rural Road

National
HIghway or
State Hlghw
Ma-jmistrii
Road and Other
DIstrict Road
Rural-mc

Rs. 3.5 Lakhs

Rs. 16 Lakhs

> 15 Feet

Rs. 10 Lakhs

ai;in \>

Scanned with CalnScanner
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Note:' if the connecting road is Katclla (Un-maalcd road), it wi11 be considered as Rural Road.

' No Charges shall be levied from individual small and marginal farmers, provided that
bUdge shall not be used for any purpose oMer than agricullurc at any stage or time.

' Tllc above cbargcs ore for single bridge. ll will be multiplied by the number of Bridges

dcnlandcd in case oF more than one bridge.

' The above charges are inclusive of construction of ramps along with Bridges.

81 Oepanmental Charge„

In case the beneficiary desires to get the \york done from Water Resourc cs Department;
depanlncntal charges @ 10 % on estimated cost of work with rate prevalent at !he time of
cxccutlon of work shall be charged in addition to cost of work.

2'2 Eop Construction of Ramps for approach on canal Banks

in cases where only permission for construction of ramp is sought to provide connectlvltY to
adjacent colonY/ factory/ industry/ house/commercial or non.commercial facilitY /land etc', one

linlc facilitation charges shall be levied for permitting construction of lump(s) as it enhances the

financial value/ price of the propcrty for which it is sought. The charges shall be as under'

A) Facilitation Charges:

{i) \Where ramp is to be constructed on earthen banks of Canal/Drain:

Connection wIth of Road

\ My/ Major district
Road and Other District Road
Rural Road

Charges

mbm
50,000/

Notc:
Road

If thR;ii=nTTJ;iFfsi;itiEITlmi=Dad) than it will be considcKd as Ruml

The bc11criciuy a1 his/her own cost shall maintain the length of road (link road) from prc)pettY of
lh€. bc11cficiwy to the existing government road. The desiglVdrawing for the construction .of the

Lmp s}ld11 bc Lot approved from Design Water System, Water Resources Department. Punjab

(ii) Where the construction of ramp provides access to a nretaled road:

In addition to (i) above. the beneficiary shall construct metaled road of a 'Class ol

!oading' matching to the existing foad'

Providcd 0181 the approval for ramp shall be accorded only after the construction of the

link road.

(iii) Where ramp is to be constructed on an abandoned Canal where pubIIc (Government)
road llas been constructed: Charge shall be levied as mentioned in PaFa CD above

(iv) in case of an Individual F8rmcf:

No Facilitation ch ages shall be levied from individual farmers, provided that ramp shall

not be used for any purpose other than aglicultuFe UI anY stage OI' tInlc

However the beneficiary shall have to bear the actual cost of work as per design &
specifications of Water Resoulces Depannlcnt'

B) Departnrentul Charges:

i= p: :: : 1 : : :a II) iTIS::: r y@d : : r = = = t i:: [ :do rIo s: o = F :: == = ::: rr :: s : :::: ie jeFtaT:1: eILIe HoI
execution of work shall be charged in addition to cost of work. \ \\

Scanned with CamScanner
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'3 Thc applicant shall cnsum propEr maintenance of Bridges and Ramps during its life span

3' E£QU£sAUMaM s

: :: : : : IiI: Ii; 1;r = = r: : :Litc: 1 : : Pl 1 : i = iT t=1=r i: qbUl ThT Tia =cItY ide ning deepening remodelling of

;}TT::rr c= : osiir:1: sb : i= = : ::1i =1 it: 1 iFI:: : : TeT I=: : := =i =fIrE: ::IolI: faTE : : : : : = = = :
3'4 TIle Applicant is required to deposi1 thc facilitation charges as specified in Section 2 of this

poIicY and execute an Agrcclncnt with the Department withi-n 15 days from the date of issue of
the Lellef of Intent. The execution of the ngrcclnent shall enable the applicant to commence
execution of relatcd works

3'6 Pernlission gtanted to the applicant under this policy will not be transferable.

3•7 Once the pefmission is granted the applicant shall be bound to commence the construction
within 6 months fron1 the dale of sanction of such permission. In case the construction is not
stiIFted within this period the permission will be revoked and any fees/charges shall be forfeited,

4. Competent Authority for Approvals

4.1 The conrpetent authority for approval of Bridges. Foot bridges including Ramps and other
allied works -connected to bridges is Concerned Chief Engine6r.

f\n_

4.2 The competent authority for approval for Construction of only Ramps for approach on
canal/drain Banks is Concerned Chief Engineer.

4.3 if in any case, pennission shall be accorded for the construction of bridge where the distance
of the proposed bridge from existing/approved bridge on either side is less than 500 meter than

these user charges mentioned above in 2.1 shall be increased by 50% or as per decision of the

committee constituted tlcrewith. The appiic aLlan duly recolruncndcd by the concerned Executive
Engineer and Supcrintending Engineer shall be considered by colnmittee cornprising of the
following officers -

t . Principal Secretary, WRD
2. Chief Engineer/Canals

3 . Chief Engineer/Drainage
4. Financial Commissioner, Forest/Representative
5. Administrative Secretary, P\VD (B&R)/Representative
6. Any other member required, if any,

Chairman

b4cmber Sccrctnry
Menlber
b4cnlbcr
Membel

This Comlnittee shall meet, as and when required

4'4 The vetting of General Arrangement Drawing (GAD) of above said cases shall be done by
Chief Engineer/Design Water System, WRD. PUnjab.

b)
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5' 1 Mla t

5'1 l-fe +PpIicant shall exccutc the works strictly as per tllc standard Codes of Practice. PWD
specincalions and AppKJved General Arrangcnlenl Drawing.

5'2 TIle applicant shall, in the course of execution of Bridge/Ramp and maintenance thereof.
cnsuFC to adhCFC to all thc safety Standurd5 applicable as per relevant guidelines of the
Go\’cl-nlncnt of Indiar State Government.

S'3 TJlc Applicant shall ensure lhat each of the Bridge/Ramp, for which permissions has been

gFanled' is easiIY approachable for maintenance and operation.

6. Indemnity Bond:

Tllc applicant shall indcnlnify the Government or any executing agency against anY Ioss of
life UF pfoPcrtY in the process of execution of \york(s) or against any claims thereafter during the
period of OpeFa tion & Maintenance of such infrastructure at all times. The Applicant shall
sublnlt thc IndemnitY Bond on a non-judicial stamp paper of Rs. 100/- denomination. duIY
attested, ( Anne>cure_D)

7. Conditions

The pernlissicin shall be accorded on the following conditions:-
I. The cost of the construction as lyell as the maintenance of Ibc above said bridges/ramps

will be fully bonlc by the applicant.

2. The construction of this bridge/raInp shall in no !yay hinder the functioning of existing
canal nor interfere with its operation and nruinlenancc.

3, Tllc ownership of the bridge/ralnp shall remain with the Water Resources Department
and the bridge/ramp can be remodelled by the \VIiD at its discretion, as and when
required.

4. If additional land and permission is required for the construction of said bridge/ramp the

same will be obtained by the applicant at his own cost.

5. The bridge/ramp shall be allowed to be used by any one and shan not be used exclusively
by the applicant.

6. The depannrent will not be rcsponsibJe for any 3rd party damage during or after the
construction of the bridge/ramp.

7. When at any point of time the bridge/ramp is remodelled /demolished no compensation

will be paid to the appIicanl.
8. An indemnity bond will be given by the applicant that he accepts to indemnify the

Government for any loss or charges due to construction of this bridge/runp.

9. The applicant shall pay to the Government facilitation charges for utilization of
Government land and infrastructure as per policy of the Government prevalent from time
tO tilne

10. That the applicant shall be responsible for obtaining any clearanccs required from Forest
Department, NHAI, PWD (B&R). Punjab Mandi Board etc,

11. The bridge/ramp wjil be constructed by the Water Resources Department based on the

drawing approvcd by the colnpetent authority and the cost thereof including the
dcpurtnrcntill charges will be borne by the Applicant.

1 2. The work will only be started after the entire cost of the \york und charges is deposited
by the applicant to the Water Resources Department.

13. Thc cost of the work may increase during the actual execution of the work nnd the

applicant has to deposit the additional cost, if any.
14. The execution will be checked through departmental Vigilance & Quality Assurance

Wing

r)/
Scanned with CamScanner
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8' AneIWm@RdWllU4nlWof ,rovision or th, P,Ii,i„,

[: i : : : it:: Foe : : IT:/ : :1 :5i : i :;; ;; ! i n; F:i f it; lo::i : hH : PSI;; : BUIB ces DopaMIne nts 11 all be the final

9. ,APPlicAbilif'

Prir{’c-M Secretal7,

C,overnemtn of Ptlnjab

Department of Water Resources

'"';' ~': “ q-i RW 403il lg''3-1''p/ 'a“': 'e-' 1 ’ b'9
A copy of the above is forwarded to the Controller. Prinling and StationerY. Pun.jal> SAS

Nagar with a request to publish this notification in official Gazette (Extra 0l'dinar>’1 and suppI>

50 copies thereof to tIIis department for oflicial use.
g

&de.gh, h’„„„q
Under S%retnry Water Resources

F„.d„N.MkIRbRDIll jaq3'Iv\kA-) Dr'Ld 'r-'/-p/j

A copy of the above is ftHwqrded IO lhc lbllowing for in hrnlation and necessary Hellon

I. Chief Ellgineer9 Canals! DepaHnlent of Water ResourCes. Ptlnjuh' Sector- 1 8' Cllalldig£ll'}}

2 All Executive Engineer. Dc:)aNl Ilent of Water Rcsourccs. Plln.jab through C}licfLlngi11ccr

(Cann]s), I)eparlmc Ilt dr Water Resources, Pun.faty CIlnndigarh

Unelqf{hhMr „es.„N.,

g

Gjenn nor+ \Ali+ h Porn erbn, ,RnA F
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GOVERNMNET OF PUNJAB

DEPARTMENT OF WATER RESOURCES

NOTIFICATION

Tho, 15th, FObrurary8 2023WR'IRWR03nWI/ 3840

The Gov8mcir oF Punjab is pleased to formulate S18nd8rd Operating Procgdur8 (SOP J and

Tlmeline b1 processIng of ConstructIon of BrIdges/Ramps under the poIIcy on constructIon of badges

on canals/draIns in contInuItY of WR.IRWR03/IWt/ 8, Dated 08.01.2023 regardIng 'Can8tmctlon of

Bddg83 on cenals/DraIns is fr8med as under: .

Sr.

no. I LEVELS

Shtu8 cml I

appIIcatIon I AROUND

on portal I TIME

(in days)

NAME OF THE ACTIVITY REMARKS

II Ex8cuUve

EngIneer/

Head

OffIce

The onUrFaR;i;iii;ii;iT;;-M
<as per Annexuro A of the PoIIcy) on the

portal along wIth requfr8d fees and

docUments (if any) wiil b8 dlrobtbd to the

account of ExecuUv8 EngIneer, Head Office

who as per poIIcy will assess the proposal

and will fOIward the case to concerned

ExecutIve EngIneer at the fIeld level for

verification of data, any addItion requIred

therein and comments.

After obtaInIng the case horn ExecuUJe-

EngIneer/Head Office, the Executive

EngIneer/Field offic8 shall appoInt a nodal

officer who will $cruUnke tho ca68 as per

PoIIcy and returns tho case as per Annexur8

Al (attached below).

Approvol by CE: The Execui;

EngIneer/Head Office b8 sed on comments

of ExecutIve EngIneer/FIeld Office shan

approve or reJect the ase. In case the

appIIcation is accepted, the case shall be

forwarded for the approval of CE/Canal.

The EE/Canal HQ shall also ensure that the

approval shall be Issued by the Ccmpelont

AuthorIty wIthIn fIve day8 and he case shall

be forwarded to EE/DWS.

Kc
a 1 ExecutIve

EngIneer/

FIeld

OffIce

hppllcat Jon

l8ubmltted

For Approval

TI= T+5

HaT;iii
EngIneer/

Head Offlcg

tppllcatlon

junder

jprQce88 at

jcomp8tont

IAuthorlty

T2 =TI

+l1

Scanned with CamScanner
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3D I ExecutIve

EngIneer/

Head OffIce

b 1 ExecutIve

Engineer/

DWS

5 ExecutIve

EngIneer/

FIeld Otflco

6
Superlnt8ndlng

EngIneer

l':::}:?„:;:: i:{!+:i
PP catIon is BaHpbd1 the case shall be

awarded fr the approval by the

CQmmlneB as per SectIon 4 of the Pang

whIch shall be held once h 8 quarter

rho EEJCan81 HQ shaH also ensure thIs

commlttee meeHng and the 8pproval shaH

be lssued Mthln 3 daYS of commIttee dUng

and the same shall be forwarded to
EE/DWS.

&eauUve EngmMiPvit-ii
dFawlngl as per exIstIng PoUcy/PRC for

GAD of BFidges. TIle EE/DWS shall thea

fotward the DrawIngs to EE/FIeld OHm for

the preparatIon of estImate.

IAPPllc8uan

jund8r

lpDe88B Bt

jcamp8t8nt

\uthodty

IDrawIngs

jundor

jpnpar8uon

Tn

EIM{Fr
lund8r 1 + 5

IPreparauon

==-i;jm8pproved, The EE wIn

prepare the estImate as per the drawIngs

and submIt it for vettIng of Sup8Hntendlng

EngIneer through EPMS

-Ti;;i;j;i;iirig EngIneer shall submIt

the checked case to Concerned ChIeF

EngIneer enel checkIng shall foIward the

asa for approval through EPMS.

ITS,Th
+2

IEsUmato

junder

jappmv81

In case the

8ppttcant

desIred to

construct

the brtdg8

by himself.

Wren the

cost of

bearing

capacity,

process,

vetting of

drawing and

processlrlg

fees shall

be borne by

the

appIIcant

and sh8tl be

85 per the

8pproved

notifIcation

Scanned with CamScanner
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7 IChlef EngIneer

Level

The chIef
IPProve the case through

EPMS,
approval the cue shaH

sent back
EE/Fletd om1

Issuance of LoI (Letter of in R and
subsequently

Ion of agreement
per Annexure C of poll

upload tho agreement on the pon81

appIIcatIon is closol

bppFgv8d

jand pendIng

IIar

Lgr88mBnt

ExecutIVe8

EngIneer/Flold

Offlce

Tr,TG+15

(as pBr

PoIIcy)bgrBDlnBn!

Executed

Proc08s TImTat81 60 Days

PrIncIpal Secretary,

Government of PunJab

Department of Water Resources

Dated: 16.02.2023

3

Endst Noi WR.IRWR03/1/202&lWI/39 Dated: IE.02.2023

A copy of the above is forwarded to the Controller, PantIng and StatIonary, Punjab SAS Nagar

with a request to Publish thIs noUfiaUon in officIal Gazette (Extra OrdInary) and supply 50 copIes

thereof to this department for officIal Uso.

u#rebe{eH::!r Resources

@
Dated: 15.02.2023

Endst No: WRnjRWR03/1a02&lWI/4h41

A mpy of the above is forwarded to thB following for InformatIon and necessarY action

CHef Englnear1 canal$ Department of Water R6$ourcos, Punjab' Sector-18' Chandlgarh'

A11 Executive Englneer1 Depnnnent or W8ter Resources, Punjab through ChIef EngIneer

(Canals)I Department of Water Resources, Punjab, ChandigaA'

1.

2.

S,de*t\ W”„
Under Secretary Water Resources

@
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(5aZEttE
EXTRAORDINARY

Published by Authority

CHANDIGARH, WEDNESDAY, FEBRUARY 19, 2025 (MAGHA 30, 1946 SAKA)

GOVERNbrENr OF PUNJAB
DEPARTMENr OFWArERRESOURC£S

(Works Branch)

NoTIrrcArroN

The 1 9th February, 2025

No. \VR-IRWR03/1/2023-IIVI/595.–Policy regarding granting NOC for allowing Construction
ofbddges/ramps on canals/drains and Temporary Use of Government Land.

Objective: The objective of the Policy is.

(i)

(ii)

To .lay down specific policy .guidelines prescribing a uniform procedure to be adopted and the

charges to be levied from the Project Proponent seeking NOC for allowing Construction of

bridges/ramps on canal ddrains and Temporary Use of (}ovemlnent Land from Depanrnent of

Water Resources;

To ensure that NOC is issued in transparent and legal manner by the Department of Water

Resources.

1.

a.

b.

Intrnduction:

This policy may be called the Policy nguding Granting NOC for Allowing Constnlction of

Bridges/Ramps on canals/drains and Temporary Use of Government Land.

It shall come into force from the date of Notification in the official gazette.

2.

a.

Dennltlons:

In this Policy, unless the context otherwise requires:

(i).

(ii).

(iii).

“Bank” means the land available with the deputnrent adjacent to canal/drain/rivbr.

“Chief Engineer” means the Chief Engineer, Canals or Drainage as the case may be, ofWator

Resources Deparbnent, Punjab

“Collector rate”, also known as the circle rate means rate fixed by the Revenue Department of

land and property used for various adnrinistraave and taxation purposes,

( 1321 )

I
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1322 PUNJAB GOVT. GAZ. (EXTR'A), FEBRUARY 19, 2025 (MAGHA 30, 1946 SAKA)

(iv). “Executive Engineer’' means the Executive Engineer Canals or Drainage as the case may be,

ofWatu Resources Departlneat, Puajab

''Government’' means the Govenuuent of Punjab in the Depanlnent of Water Resources.

“Permanent Construction” means structures and facilities designed and built for long-term
(V).
(vi).

( vii).

use

NOC

only

“Portal” means the web-portal designed for dealing of such cases by tbc Department of Water
Resources .

''Private Entity” means an organization owned and operated by private individuals or groups,

not afFiliated with or operated by the government.

"Project Proponent’• means the individual, organization, or entity that seeks NOC or iDitiate6

or sponsors, and is responsible for the development and iarplemeatation of Project

“Superintending Engineer” means the Superinteading Engine6r, Canals or Drain8ge as the

case may be, of Water Resources Department, Punjab.

“Temporary Use” means constructions not intended to be pennanent, including roads and

their nppuaenant worn, parks, walkways, and other structures, as certified by the Executive

Engineer of the Water Raources Deparment.

The words and expressions used but not defined in this Policy, but defined in various irrigation or

water resources related la\vs in the State, shall have the same meanings respectively assigned to

them in those In\vs. In case of any doubt, ChiefEngineer shall be the SInI authority.
ApplicabIIIty :

This policy addresses the issuance of No Objection Ceaincates (NOC) for lhc consuruction of
bridges/ran lps on cnu8ls/drains, as well as the temporary IIse of government labd. The issuance of

NOCs for the laying of pipelines shall be dealt by a separate policy already notified by are

goverIunent .

llre policy would be effective &om the date of its notification in ofBci81 Gazette of Punjab

GovernIDent and supersedes all previous instructions/directions/notifications issued Born time to

time in this regard,

Applic8tlon Prncedur'e:

Common P rDccdure:

The Project Proponent shall apply online in the application Performn along with required

doculnents as per are Notification issued by the Government &om time to dmc.

The application must be subuUned with the processing fee as stipulated under das Policy. The

facilitation charges, as determined by this PoUcy, shall be payable prior to ale issuurce of the

The processing fees (non-refundable) of Rs. 25,000/-, shall be submitted through online portal

or in the shape of Bank Draft in favour of the C'lUefEngheer, Head Quarter Department of
Water Resources payable at Head Office, Ch&ndigarh.

In case of BrIdges for Agricuitu'e use

CiJ The Project PrapoDent will be required to obtain a Resolution from village panchayat

endorsing the proposed bridge/road. In order to avoid multiple applications hour one village,

endorseluent from P.ancbayat is mandatory, so that bridge may be approved at ideal location

(ii) The Project Proponent will also be required to obtain approval from the District Expert

Committee notified by the Government vide Notiacation No-WR-IRWR 03/1/2023-

IW 1/2535 dated Q5/07/2024 or as notified by Government Som time to time,

(viii).

(ix).

(X),

(xi).

b.

3

ae

b.

4.

b.
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(iii)The nppHcadon will be submitted on portal after getting the resolution approved Rain

panclray8t and expert committee approval.

ReJectIon of applications:

Incomplete applications will be rejected. Processing fees shall not be returned in such events,

Schedule of Charges:

Pot BrIdges (Road/RaIlways), Foot brIdges IncludIng Ramps and other dEed works
connected to brIdges:

C.

5

Facilitation Charges:

Clear span of Bridge
Connection with tyTe of

Charges
Road

National Highway or Stat

Highway

Major district Road and Other
District Road

Rural Road

National Hi State0

Highway

Mfo=Road and Other

District Road

< 15 Feet Rs. 5 Laklis

Any other

than Agriculture

Rs. 3.5 1.akll;

Rs. 16 L.aldrs

> 15 Feet
Rs. 10 1,aklls

Fsma

Rs. 16 Lakhs

ii. If the connecdn uled road), ir ed as
iii. The facilitation charge shall be calculated as per clear span of bridge as illustrated in figure

attached in Annexure ' A’,

iv. Bridges used exclusively for agricultural and religious purposes are exempted from above
applicable charges.

v. TRe above charges are for single bridge. It \vin be multiplied by the number of bridges in case

more than one bridge is required.

vi. The above charges are inclusive of construction of ramps along with bridges.

For ConstructIon of Ramps for Approach on Canal/DraIns Banks

In cases where only perrnission for construction of ramp is sought to provide conncctiviry to

adjacent colony/ factory/ industry/ house/commercial or non.commercial facility /land etc., one

tirne facilitation charges shqll be levied, as under: -

i. Facilitation Charges:.

b.

CohnecHon TritE ryaorI(oa(1 Charges
National R S

and Other DisEict Road

Rural Road SO,00

ii. Ifthe connecting road is Karcba (Un-rnetaled road), it xviII be considered as Rural Road

The Project Proponent at his/her alva cost shall maintain the length of road (link road) from
property of the Project Proponent to the existing government road .
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Where the construction of lamp provides access to a metaledIoatl in addition to b (i) above,

the Project Proponent shall consauct rnetaled road of a 'Class of loadiag' matching to the

existing road
Provided that the approval for ramp shall be accorded only after the construction of

the link road.

Wbererurnp js la be consuuctcd on an abandoned Canal where public (Government) road has

been constructed; same charges shall be levied as mentioned in Para b(i) above.

Rnlnps used exclusively for agricultural and religious purposes are exempted from above

applicable charges.

VI.

C.

Des captionSr. No

Bank
guarantee

FaciLitatiorr

Private entity shall be bound to pay compensation charges for Right of Use in addition to the

above charges i.c. @ 200% of the facilitation charges, irrespective of cost of land which shall

be non-refundable. An example of the calculation is given at Annexure-B

The proposal for 'Fernporary Use of Government Land may include construction of Ramps,

separate charges for Ramps shall not be levied in such cases.

ResetdemenURelocation of any structure of the Depanmert ofW8ter Resources affected by

the proposed project will be borne completely (including Cost1 NOCs, etc.) by the Project

Proponent whIch shall be a part of agreanent as notifIed by Government.

The purpose of Application shall ternain same for which the original NOC sougbt and shall

not be altered in future. In case any discrepancy js noticed, the NOC shall be cancelled after

giving a notice but without any compensation to the Project Proponent

All the State Departments/Boards/Corporations/Central Government Departments

AutlroriUes/ Public Sector Undenukings (PSU), etc. vrml have to pay both bank guarantee and

facilitation charges

In case of development of public in&astructuw/beautincaaon where the request received

from NGOs/ Registered Public Welfare Organisation$, various clrarges will be decided by
Govern111ent

The Project Proponent shall furnish a Bank Guarantee in favor of the Executive Eng.beer,

Water Resources Department (WRD). In case the Project is not completed in are scheduled

iII

For Temporary Use of Government Land: in case peauissioa is sought for Temporary

Use of Government Land, the following charges \viII be levied:.

Fcc/ Clla rEcs

VaLid for completion period
+ 1 month
Refuadabl

:: iTIhl:aer tiE,tisfactio
charge

n}Jon-interest-bearing amount

of10 % of the collector late
involved subjectdep&rmental :0

uliuimnn1 tlC)C3,000/-

@ 30 % of o
rate Up to 25 lacs per Acre) of

tal land involved subject to
rninimunr of !50,OOO/-

@ 2D % of the collector rate (CoLlector
rate from 25 lacs ta 75 lacs per Acre) of

land involved subject tode
minirnUm of qI,C>0,000{

12:5 % of the collector rate (Collector
rate above 75 lakhs) of deparanental lund

nainLiEnunn ofinvolved 10

ql

• Non -refundable
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PUNJAB GOVT. GAZ. (EXTRA), FEBRUARY 19, 2025 (MAGnA 30, 1946 S AKA) 1325

time, the Bank Guarantee shall be renewed/got extended by the Project Proponent

corresponding to the revised completion period + IMonth. The Project Proponent shall obtain

formal permission for time-extbnsion from the Executive Engineer.

Where the Project Proponent fails to meet his performance obligations within the afy'eed

tinre-aarne, the Executive Engineer may en.cash the Bank Guarantee and undertakes

restoration of the site on its o\yn, at the risk and cost of the Proj ect Proponent,

d.

6.

The Project Proponent shall eas::re proper maintenance of Bridges, Ramps and Roads and its

apI>urten8nt works during its life span,

Departmental Charges for wor'ks underlaken by V\’atcr Resources D ep£u'trnent:

In .case the Project Proponent desires to get the \york dOne from Water Resources Department,

departmental charges @ 10% an estimated cost of work with rate prwrdent nt the tinlc of
execution of work shall be charged in addition to cost of work.

7+

a.

b.

ProcessIng of appIIcatIons
Application shall be accepted only through online portal in accordance \vith Standard Operating

Procedure (SOP) to be issued by the Government.
After acceptance/ approval of ala proposal by the Competent Authority, an Agreement (which

will be nod6ed by the Government) shall be executed by the concerned Executive Engineer Ol)

behalf of Depmtjneat of Water Resources with Project Proponent. The signed agreement shall be

uploaded on Departmental Portal.

An Agreement win the Department shall be executed. within 15 days fronr the date of issIte of
NOC (including approval of GAD if any). The Project Proponent will be able to cornnlcnce

execution of works, only after signing of ale Agreement.

Permission granted to the Project Proponent under this policy will not be transferable. Funller, the

permission will be applicable only for the pedod for which it has been paIned.

Once the permission is granted, the Project Proponent shall be obligated to commence

construction within 6 rnoatbs front th8 date of sanction of such permission, or in accordance with

the work plan approved by the concerned ]:xecutivo Engineer, Dcpunnent of Water Resources,

takIng into account the canal closure for safety reasons. Any request for an extension shall be

subject to evaluation and approval by the field Executive Engineer, Deparlmcnt of U/nter
Resources, based on justification/reasoning provided by the Project Proponent.

Applications v/hicK are incomplete will be rujected as per clause 4 (c), a 21-day deadline is

mandated for rectifyiag deficiencIes; failure will lead to removal of application from the portal,

necessitating a frwh 8ppUc8tion with repayment of processing fees if any.

d.

e,

f.

8. Competent AuthorIty

For Apprnvals for BrIdges
The competent authority for approval of Bridges (including Foot bridges)/Ramps antI other

allied works connected to bridges is concerned Chief Engineer

Provided that for a bridgo proposed within soa meters on either side of an

existing/approved bridge, the facIlitation charges mentioned in Para 5 (n) shaLI be increased
by SO%, pemission iD such case shall be obtained from the committee constituted of the

following ofricen: -

1.. Principal Secretary, WRD

2. Chief]Engineer/Cnnnls

3. Chief Engineer/Drainage

Chairman

Mont>er Secretary
Member
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4. Financial Couunissioner, Forest/Representative

5, Administrative Secretary, PWD (B&R)/Representative

6. Any other mernbet required, if any.

Member

Member

The Conlnlittee shall meet, as and when required.

b. For Apprnvals of Ramps :

The competent authority for approval for construction of only Ramps for approach on canal/drain

Banks is concerned Chief Engineer.

For' l-empor'ary Use of GoveIlrmcDt Land:

The Competent Authority for approval for Temporary Use of Government Land will be as foIIo\v:

Fypc of structure ProJect Proponent
Accepting/Rejecting

1. Paving of road
2. Widening&

ofmelalliug
existing metal led
Road

State/E Corporations/ B oarc©
Authorities, Central Govemrnent deparbnents/
Corporations/ Bands/ Aurbod.ties/ Public
Sector Undertakings (PSU), Private Entities

WelfnreRegisteredNGOs/ Public
lisat Ot]lcr ca

GovernmentState/

Chief Engineer
Canals/Drainage

AuthorIty

3. Any Temporary
Use that involves
use of
land

Chief Engineer
,e

Temponlry4. Any
Use that involves
use of department
land

Private S

Welfaro Organisations, ' Other category’

i. Project Proponents who do not fall under the aforementioned categories will be considered

under the 'Otber category'

In case area are two parties for NOC for same land, the priority shall be given la

Government Department. Further, in case of both the parties are private, then the prhcjplc of

first come first serve sIraII be applicable.

If the application is deemed not to be in the public interest, lacks technical viability or is
otlrcnvise unsuitable, the sane shall be cancelled or rejected after giving reasons.

CompIIance of TeclrnlcaJ Stand8u'ds and Safety conditIons:9

The Project Proponent shall execute the works as per tho prevailing gpjdeUnes, tUes, codes

and speci6cations.

ii. The PToject Pfoponent shall, in the course of execution of project and maintenance thereof,

ensun to adhere to all the saGty Standards applicable as per relevant guidelines of the
Governlnent ofIDdidSt ate Governmerlt, issued Goal time to time.

10. VettJrrg of General JU'r'augenrent Dta\vIne (CAD) :

The vetting of General An&ngemcnt Drawing (CAD) ofBridge cases shall be done by Chief

Engineer/Design Water System WRD, Punjab.

The No Objection Cenificare (NOC) granted under this policy for the bridge shall not 8b30lve
the Project Proponent from tIle requirement of vetting the General Arrungement Drawing

In case the Project Proponent desired to construct the bridge himself then are cost of Bearing

Capacity, cost of protection works and processing fees stull be borne by the Project

(GAr))
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Proponent as per Government notification no. WR-IRWR03/01/2023-MI/49 dated

28.Q2.2023 of 11Hydraulic Vetting of General ArTangemeat Dru\vinE (GAD)"

iv. In the case of rarnps, roads, and their appunenant works, the vetting of the General

Arrangement Drawing (GAD) is not required. Such works shall be strictly constructed in

accordance with IRC guidelines, other applicable standard Codes of Practice, and FWD

speci6catioas etc.

Indemnlty Bond :

The Project Proponent shall indenuafy the Govelluncnt against any loss of life or property in the

process of execution of works or against any claims thereafter during the period of Operation &

'Maintenance of Such infrastructure at all times. The Project Proponent shall submit the Indcm11ity

Bond (as notiEed by Government) on a non-judicial-stamp paper of Rs. 100/- denomination, duly

attested.

11.

12.

13.

ConditIons:

The permissions shall be accorded as per the conditions notified by government

Arnendm ents/RelaraHon/Interpretation of prnvlslons of the PoIIcies :

Government shall be the final a\nhori.ty to amend/nlax/inteRnet provisions under the Policy,

Chandigarh
Sd/-

1<RrSHAN KUNt.\R, IAS
Principal Secretary to Government of Punj ab

Water Resources Department
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Annexure-A

O4CHL/
SLAB/ R rAPPkC

SLAB / p

'a

TI t:
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AnnexuI'e-B

For Calculating the ChaI'gef OF GrantIng NOC Temporary U:e of Government Land

ScenarIo I

1329

For Case lug Collector Rate per Acre under 25 lakhs

For example Road to be from RD 4000 to RD

8000 (18 ft width of road)
4000+ 18 sR 72000

669 1 .45

Village 11 C land

to be used (example)

costTIT
out to be

DetaIls of 18rges to be collected
Bank Guarant 10%

,Her 1 month)

Facilitation @ 309;; For e

loard etc.go

I

the above charges i.e.@ 200% of the facilitation charges for
Private Entity

Charges to be pnld by -tate Governnlent

Departments/CorporatIons/ Boards/ AuthorItIes/ PubUc

Sector UndertakIngs (PSU)

( 22,3 1,405

t 2,23,140

t 6,69,421

t 13,38,843

Charges to be pnld by Ilr•lv ate Entity t 22,31,405 i

Scenirto 2

Fol• Case Co Collcclor' Rate betweelr 25 laklr to 75 lokI IS

e

8000 (18 ftwidthaf road)
4000. 18 sR

r land

to be used (example) per aGro

pi; s-fi

72000

6691.45

t 30,00,000

Cast ofDepanmentLndd based on Collector Rate

DetaIls of Charge
ank a

le 8fler• I Lonni)

FacilitaITii Charges G20%

govt/PSUs/Board

t 4,95,868

t 9,91.736
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Coupuuation charges for Right of Use Use in uddition ta

the above chruges i.e.@ 200% of the hcUitation charges for
Private Entity

o be puJd by Central /state Gi
Departments/CorporatIons/ Boards/ PubIIc

Sector UnderlnIduBS CPsu)

t 19,83,471

T 14.87,603

t 34,71,074Clrar'Bcs tO be paId by Private EIIUty

Sc enal•io 3

For Case Consldettng Collector Rate above 75 la
For> =c

\vidth of road)8000 (18

4000. 1 8 72000

6691.45

e

o be used (example)

Cost of Land based OD Collector IOtte

sac
Bank 10%

after 1 month)
mIna ] 2.5%

govt/PSUs/Board
e no

above charges i.c.@ 200% of the charges for
Private Entity

mBCIS to bmia a (;overml

Dep at trrrcnts/Cor'po rn tlOIr s/ Boards/ AuthorIties/ p.u bIIL

Sector- Undcl'taldngs (PSU)

t 1.6528,926

t 16,52,893

t 20,66,116

q 41,32,231

( 37,19,008

t 78,51,240Clrargcs to be pnld by PrIvate EntIty

3319/2-2025/Pb. Govt. Press, S. A.S. Nctgar
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Rajasthan State Pollution Control Board 

F-14/Tech(Gen- 197)/NGTRCPCB/RPCB/SS 
Member Secretary 
Central Pollution Control Board, 

Hcadquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 
Phonc :014|-27168049,27 1 6800 e-mail : member-secretary.@rpcb.nic.in 

Parivesh Bhawan', East Arjun Nagar, 
Delhi-110032 

Sir, 

Sub: Regarding framing of statutory/ policy framework and issuance of any guidelines 

permitting construction of temporary bridge across river channels for carrying out 

mining and allied activities as sought by Hon'ble NGT (PB) vide order dated 

30.04.2024 & 10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of 

Haryana & Ors. 
Ref: Your office letter dated 07.02.2025. 

S.No. 

2 

In reference to Hon'ble NGT order dated 30.04.2024 & 10.01.2025 in 0.A. No. 

581/2022 (1A No 728/2023 and IA No. 595/2023), replies received from Mines & Irrigation 

Departments (attached) along with reply of State Pollution Control Board is as under for 

further necessary action in format prescribed by CPCB 

Information 

Statutory/Policy framework 
regarding construction of 
temporary bridge across 
river channels 

Registered/Email 

Any guidelines permitting 
construction of temporary 
bridge across 

channels 

Encl:- As above. 

river 

Any alternative practice 

adopted regarding 
construction of temporary 

bridge across river channel 

SPCB 

No 

No 

No 

Mines Dept. 

No 

No 

No 

Date: o S-oS-2S 

Irrigation Dept. 

No 

No 

LiFE 

No 

Lifestyle for 
Environmen: 

Yours Sincerely, 

S.P. Sigh 

(Member Secretary) 
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To, 

No- DMG ADM ERDDEAA2025/ 

Drectorate, Departnment of Mines and Geology, Rajasthan- udaipur 
Phone: 2415091, 95 /Fax:0294 2410526 

\lember Secretary, 
Rajasthan State Ploution Control Board, 

-:Gov. Of Rajasthan: 

Headquater-4, Institutional Area, Jhalana Doongri, 
jaipur 

Sir. 

Ref: 

Datcd: 

Sub: Hon'ble NGT O.A. No. 581/2022(IA No 728/2023 and IA No. 
595/2023) order dated 30-04-2024 

-03-2025 

and allied activies. 

Your office letter no. F-12(Gen-33 VRPCB/Mines/365 dated 31 
05-2024 

In Connection to the above context, Kindly refer your letter dated 
31-05-2024 vide which it was requested to provide information regarding 

construction of temporary bridge across river channels for carrying out mining 

In the context, I am Directed to inform you that there is no Specific 
guideline issued by Water Resources Department regarding Construction of 
Lemporary bridge across river channels. 

Your Sincercly, 

(Mahesh Mathur) 
Add. Director (Mines) 
Env.& Devlopment Hq. 

Signature Not Verified 

Digitally signetby Maesh Mathur 
Designation : Additigfal Director 
Date: 2025.03.07_ 17:30:02 IST 
Reason: Approved 
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Ofice of the Chief Enginecr Water Resources Department Rajasthan, Jaipur 

No.CEWRD NCF/E-2/709 

Member Secretary, 
Rajasthan State Pollution Control Board, 
Jaipur. 

Sir, 

Annerawe-. 

Datc:09.09.2024 

Sub:- Hon'ble NGT 0.A No, 581/2022 (IA No 728/2023 and IA No. 

595/2023) order dated 30.04.2024. 

Ref:- Your office letter no.F-12(Gen-33YRPCB/Mines/365 dated 31.05.2024. 

In connection to the above context, kindly refer your letter dated 31.05.2024 

vide which it was requested to provide information regarding construction of 

temporary bridge across river channels for carrying out mining and allicd 

activities. 

RalKaj Ref No.: 10201059 

In this context, I am directed to inform you that there is no any specific 

guideline issued by Water Resources Department regarding construction of 

Lemporary bridge across river channels. 

Yours sincerely, 

(Surendra Kumar Goyal) 
Superintending Engineer (1.S.) 

Signature yalid 
Digilally signed by Syp dra Kumar 

Goyal 
Designation ending Engineer Date: 2024.09. 8939:57 I`T 

Reason: Approve 

3 

172

1971



173

1972



174

1973



M)
aHeRBlb

JI= B

Ba V1 P"F
rca
HaRP

TAMil NADU POLLUTION eONTROL BOARD§P31
From
Er. R. Kannan, M.Tech..
Member Secretary,
Tamil Nadu Pollution Control Board
76, Mount Salai, Guindy,
Chennai – 600 032.

Letter No.TNPCB/LAW/LA-lll/NGT(PB)/013004/2024 dated:22.02.2025
Sir,

To
The Member Secretary
Central Pollution Control Board
Parivesh Bhavan, East Arjun Nagar,
Delhi-1 10 032.

Sub TNPCB – Law – NGT (PB) Q.A.No.581 of 2022 (PB) – Filed by

Vikas Kumar against the State of Haryana & ors - NGT (PB)

dated 30.04.20243 – Sent herewith Certain details – Not yet

received - Requested - Regarding.

Ref 1. Copy of NGT (PB) dated 30.04.2024 passed in O.A.No.581 of

2022.

2. CPCB letter dt.07.02.2025 along with enclosure.

3. Lr No.S7(9) /32504/OT8/2024 dated 02.07.2024 received from

the Chief Engineer (General) WRD, Chepauk, Chennai.

I am to invite kind attention to the references cited , wherein in order to

comply the said NGT (PB) orders, it is submitted that the Chief Engineer (General)

Water Resources Department, Chepauk, Chennai has stated that the Mining

activities are carried out by the State by implementation of “Environment &
Monitoring Guidelines for Sand Mining” issued by the Ministry of Environment

Forest and Climate Change, 2020. The copy of Guidelines is enclosed herewith for

ready reference.

In the above said Guidelines in the page no.76, it is stated as “Temporary
access roads of Katcha roads shall be formed between the banks of the river

and the mining area with locally available bio-degraciable materials such as

sugarcane waste (bagasse), hay etc., “ and in the page no.82, it is stated as

“After the exhaustion of the quantity of sand, the sheds constructed at the

quarry site may be removed. All the roads and pathways may be levelled so
that there is no obstruction for the normal flow in the river”

It is ascertained from the Tamil Nadu Water Resources Department letter

dt.18.06.2024 that they are scrupulously following the above guidelines in mining

activities. Also it has been stated that construction of road on river bed is being

carried out by biodegradable materials and no temporary bridges are constructed by

the Water Resources Department. Also, it was informed by the Tamil Nadu Water

No. /6 MOUNT SALAII GUINDYI CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068

Email : tnpcb-chn@gov.in Web : tnpcb-gov'ln 175
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Resources Department that adverse environmental impact on river morphology and

ecology mentioned in the para 19 of the NGT order does not arises in the Stake of

Tamil Nadu and no practice adopted regarding construction of temporary baidge

across river channels for carrying out mining and allied activities. The detaijs of

permissibility of temporary bridge across river channels for carrying out miningjand

allied activities in the prescribed format and copy of WRD letter are encl4sed

herewith for ready reference.

This is submitted for kind information.

Encl: As above

%$$
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The details of permissibility of temporary bridge across river channels for

carrying out mining and allied activities in the State of Tamil Nadu

Annexure

S.

No

Infomration SPCB Mining Dept Irrigation

Dept

1. The Statutory/policy

framework regarding

construction of temporary

bridge across river
channels

No

d)
ann Any guidelines permiHing

construction of temporary

bridge across river

channels for carrying out

mining and allied

activities.

No

3. Any alternative practice

adopted regarding

construction of temporary

bridge across river

channels for carrying out

mining and allied activities

No
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014526
GOVERNMENT OF TAMIL NADU

WATER RESOURCES DEPARTMENT

J: e IV11 e 1rIn b e r S e C r e t a ry 1

Tamil Nadu Pollution Control Board,

Mount Salai, Guindy,
Chennai- 600 032

#!

+++

t+

\ \

/1..

From

Er. K. ASOKAN, M.Tech.,
Engineer-in-Chief &
Chief EryLneer (General), WRD,

@(, Chennai - 600 005.
//:- CR\i+L__ -b,

/'tbD;’q++>
//g/ Np\:tter No.S7(9)/32504/OT8/2024

a jf ij yu g & V\; i ? T N P C B = [ a w N G T ( P B ) 0 s t : N o 8581 of 2022 ( =B )/ : Filed + by:%$\ ]{Ms Kumar against the State of Haryana & ors - NGT(PB) dated

~(i~++?„=='.,.;'i.„„„....„.,..;,.,,.,.,
No. TNPCB/LAW-lll/NGT(PB)/013004/2024 dated: 11.06.2024

The Central Pollution Control Board Letter No.CPCB/IPC-II/CM-
13011/92/2023 ,dated 29.04.2024

In the reference lst cited, the order of the Hon’ble NGT(PB) dated

30.04.2024 has been communicated and requested to send the Information on

statutory/pclicy frame work and issuance of gu:deiines fer construction of temporary

bridges across river channels for carrying out mining and allied activities.

;- {\:

a

,&+

Dated: r.06.2024

2.

The extract of the Order as follows:-

Para.19. We are of the considered view that the issue of construction of

temporary bridges across river channels for carrying of mining and allied activities is not

confinen only to the State of Havana but, in the very nature of things, 'extends to other

States a lid UTs also. Therefore, the question regarding construction of temporary

bridges u loss river channels for carrying out mining and allied activities is essentially

required to be considered in its applicability to all States and UTs.

Para 21. Undisputedly, construction of temporary bridge or road on

riverbed foi carrying out mining will have adverse environmental impact on river

morphology and ecology and, therefore, appropriate remedial measures have to be

taken irT)medirtely to mitigate the same. At present such prompt action is not taken due

to absence of ftatutory/policy frame work and guidelines. There is urgent need for due

consider?tion bf the matter for suggesting framing of requisite statutory/policy frame

work ang guI:::3lines for adoption and implementation of remedial measures for

mitigating advert>e environmental impacts on river morphology and ecology.

'\
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Para 22. In these facts and circumstances we widen the sc#pe gf

proceedings in the present case to consider the question of "permissibIY of temRporarY

bridge across river channels for carrying out mining and allied activities"l in its

applicability to all States and UTs.

Pah 2.4. Respondent no. 11-CPCB is directed to obtain and c:ompile

information from all States and UTs regarding framing of statutory/policy framew4rk and

issuance of any guidelines permitting construction of temporary bridge acrosis river

channel s for carrying out mining and allied activities and also any alternative p:ractice

adopted in all the States/UTs and file its report within two months."

In this regard, it is to state that Mining'activities are carried out by the S{ate by

implementation of “Enforcement & Monitoring Guidelines for Sand Mining” iss#ed by

Ministry of Environment, Forest and Climate Change, 2020.

In the above said Guidelines, in the page no 76, it is stated as “Tedporary

access roads or Katcha roads shall be formed between the banks of the river grId the

mining area with locally available bio-degradable materials such as sugarcan81 waste

(bagasse), hay, etc” and in the page no 82, it is stated as “After the exhal

quantity of sand, the sheds constructed at the quarry site may be removed. All

and pathways may be levelled so that there is no obstruction for the normal

river”

of the

roads

in the

TN WRD scrupulously followed the aboOe guideline in Mining activities. Al+o, it is

to state that construction of road on river bed is carried out by biodegradable mi

and no temporary bridges are constructed by this department. Hence, I wish th state

that, adverse environmental impacts on river morphology and ecology mentioFled in

para 19 doesn’t arises in the State and io practice adopted regarding constru4Hon of

temporary bridge across river channels for carrying out mining and allied activitie:

!rials

Encl: 1. Format

2. Enforcement & Monitofing Guidelines for
Sand Mining, MbEF & CC

for Enginee
Chief Engineer
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Sub: Permissibility of Temporary Bridge across River Channels for carrying out
mining and allied activities

S.No Information Ma on
Department(WRD)

l
construction of temporary bridge across river
channels for carrying out mining and allied
activities

No

2 Any guidelines permitting construction of
temporary bridge across river channels for
carrying out mining and allied activities.

No

3 Any alternative practice adopted regarding

construction of temporary bridge across river
channels for carrying out mining and allied
activities.

No

Pt h

in.ChI
I), WRDerIe

for Engineer
Chief Engineer
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Enforcement & Monitoring
4

Guidelines for Sand Mining

Ministry of Environment, Forest and Climate change

January, 2020
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Enforcement & Monitoring Guidelines for Sand Mining

from both the banks of the river to control and avoid erosion of river

banks.

• Temporary access roads or Katcha roads shall be formed between the

banks of the river and the mining area with locally available bio-

degradable materials such as sugarcane waste (bagasse), hay, etc.

• Proper entry and exit point for the movement of loading vehicles in and

out of the sand quarry site shall be carefully located taking into
consideratioh the habitations/settlements in the area.

{

• To monitor the groundwater level .during sand quarrying operations, a

network of existing wells may be established around the sa nd quarrying

area and new piezometers must be installed at all sand quarry sites.

Monitoring of Ground Water Quality in the vicinity (one Km radius from
the sand quarrying site) shall be carried out once in two months.

• Periodic Monitoring (at least four times in. a year – pre-monsoon,

Monsoon, Post monsoon and winter) once in each season shall be

carried out by PWD and the data thus collected may be sent regularly

to SEIAWNPCB. If at any stage, it is observed that the groundwater

table is getting depleted due to the mining activity; necessary corrective

measures shall be carried out, which includes immediate stopping of

mInIng.

e Similar to the Baseline studies for data on water, soil and air etc., that is

being done before the sand quarrying operations, the air and water

quality may be checked periodically by Tamil Nadu Pollution Control

Board to ensure that no pollution is caused due to Sand Quarrying

Operations. 10. Safety gadgets such as earplugs, goggles, respiratory

Page 1 76
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Enforcement & Monitoring Guidelines for Sand Minin

• The PWD should explore/take necessary steps to introduce Minin&

Surveillance System (MSS) in line with MSS evolved by the Indian Burea$

of Mines and Bhaskaracharyq Institute for Space Applications and Geo{

informatics (BISAG).

III. STEPS TO BE FOLLOWED AFTER EXECUTION:

•

•

A Judicious mine closure plan may be formulated once the quarry i:

closed after exhaustion of the quantity of sand. I
I

Reclamation works may be factored into the contract agreement .an a
strict moni{oring by the PWD officials may be initiated to scruputousl4

fqllow up the mine closure plan.

• it may be ensured that the total quantity of sand permitted in'the E

shall not be exceeded in any case.

• After the exjraustion of the quqntity of sand, the sheds constructed

the quarry'site may be removed. All the roads and pathways may bb
levelled so that there is no obstruction for the normal flow in the river.!

• All the records/registers may be carefully maintained by the PWD fdr
future reference

Page 1 82
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HE„RHUL, Jagdish Prasad Meena, IAS,
Member Secretary

LiFE WEST BENGAL POLLUTION CONTROL BOARD
(Department of Environment, Government of West Bengal)

Memo No. : 4 Q)L 3N-3/2000(Vo1-6) Date : la.02.2025

To

The Member Secretary,
Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar,
Delhi 110032.

MT IPPr:e=1#
2 T FEB 2825

P8rivesh C::await a;;

Sub: in the matter of Hon’ble NGT OA No.581 of 2022 titled as Vikas Kumar V/s State of
Haryana & Ors orders dated 30.04.2024 and 10.01.2025.

Ref: Your letter No. CM-13011/92-2023-LAW-HO-CPCB dated 07.02.2025.

Sir,

With reference to the above, enclosed please find the requisite information sought in the above
matter from SPCB as per the enclosed format (Annexure – 1).

The reply from the Joint Secretary to the Government of West Bengal, Irrigation & Waterways
Department, regarding the guidelines for construction of temporary bridge for plying of sand
filled truck over rivers, canals, drains and channels by the Department of Irrigation & Waterways,
Govt. of West Bengal has already been sent to your office vide Memo No. 401-3N-3/2000(Vo1-6)
dated 30.07.2024. However, as requested the reply is once again enclosed as Annexure – 2.

Member Secretary

Enclo: as stated above

Paribesh Bhawan. Bldg. laA, Block LA, Sector III, Salt Lake, Kolkata 700 106

Tel: 2202-3f>00 / 2202-30f)3 / 2202-3006, Email: nls.wbpcbqvb©lbanglu.gw.in. Website: h-ww,H'bpcb.gov.in
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Annexure –

Permissibility of temporary bridge across river channels for carrying out mining and allied
activities

SI. No. Information WBPCB

No1. Statuory / Policy framework regarding
construction of temporary bridge across river
channels

2. Any guidelines permitting construction of
temporary bridge across river channels

No

No3 Any alternative practice adopted regarding
construction of temporary bridge across river
channels

201
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dBPC£-1601 4(11)/36/202 l-SEC(WBPCB)-WBPCE' 1/540427/2024

=IH•HHIP•E==L

W£97 RENt:, J . ,'}{aI[H i IF 1: 1 111 1F 1B:1tE: :1:::::::1):: t ]: } li:TrI:=]1 :LII}IIjle LII:ifJo Fjre ::L ?#nl :
E''l§,F£)it Paribesh Bhawan, 10A, Block – LA, Sector III, Bidhannagar

Kolkata – 700 106, Ph.: (033) 2202-3000, Fax : (033)2202-3099
Website: www.wbpcb.gov.in, Email: net.wbpcb-wb(a>bangla.gov.in

kai##\Bnp

Memo No. /Aol -3N-3/2000(VOL.-6) Dated: gO .07.2024

To

Shri Nazimuddin

Scientist 'F’ & Head - IPC-II Division,
Central Pollution ContI-ol Board

Parivesh Bhawan, East Arjun Nagar,
Delhi – 110 032.

Sub: in the matter of Hon’ble NGT OA No.581 of 2022 (IA No.728/2023 and IA No.

595/2023) order dated 30.04.2024 titled as Vikas Kumar V/s State of Haryana &
Ors

Ref: Your letter No. CPCB/IPC-II/CM-13011/92/2023/747 dated 14.05.2024.

Sir,

Enclosed please find the letter from the Joint Secretary to the Government of West
Bengal, Irrigation & Waterways Department, regarding the guidelines for construction of
temporary bridge for plying of sand filled truck over rivers, canals, drains and channels by

the Department of Irrigation & Waterways, Govt. of West Bengal.

This is for your necessary information.

Yours faithfully,

Wx,be-\*'"
(D. Sarkar)

Chief Engineer (EIM Cell)

Enclo: As stated above
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Government of West Bengal

Irrigation & Waterways Department
,jalasampad Bhawan, 3rd Floor, Salt Lake, Kolkata- 700091.

No. 1788-1E Date, 03/07/20+4

From : Joint Secretary to the Government of West Bengal.

/Iq : The Member Secretary
West Bengal Pollution Control Board
Department of Environment, Paribesh Bhawan
Sector- III, Salt Lake, Kolkata- 700106.

:(.-~~~.

Sub : O A No. 581 of 2022 (IA No. 728/2023 & IA No. 595/2023) in the mattEr of
Vlkas Kumar -Vs- The State of Haryana & Ors.

Ref : His Office Memo No. 217(1)-3N-3/2000(VOL.- 6) dated 31/05/2024.

With reference to the captioned subject, and the memo under reference+ I am

directed to inform you that Irrigation & Waterways Department issued a bet of

guidelines for construction of temporary bridge, for plying of sand filled truc+ ovet

riv'ers, canals, drains and channels vide Memo No. 128-1/1/4M-01/2027 \dated

06/04/2017, copy of which is enclosed for your ready reference. The said guidblines

explicitly state the process of submitting applications for temporary dridge

constructions by in Lending private entities, procedure and principles to be followed by

the field level Executive Engineer of 1 & W Department, Govt. of Wesr Bengal in according

permissions premises and the penalties to be impound upon the private entity in c+se of

non-compliance of any of the statutory conditions laid down in the guideIInes.

Sir

Enclo: As stated.

yoilt t Secretary to the Gc\€rnTnerit of West gen.ba/

o 'tel Bened E>dIn ++n' '(,, .

:::. I::: ,-:::!:§21,aah
Reb/, ed tB

glen rIb

qI,>I
U•mah D „,

_+ B$
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Government of West Bengal
IrrIgatIon & Waterways Department

JaJa$ampad Bha\Ian, 3rd Floor, Western Bloch
Bidhannagar, Salt Lake City, Kolkata 700091

Memo No. 128 – I

1/4M-01/2017
Dated, 6th April 2017

From:D SenGupta
Joint Secretary to the
Government of West Bengal

To: The Chief Engineer (West)
Irrigation & Waterways Directorate
PO Sadhanpur (Near Polytechnic)
District Burdwar: – 713101

I

Sub: Modalities for according permission to construction of temporary bridges for plying
of sand filled trucks over rivers, canals and channels.

The undersigned is directed to state that modalities to be followed for construction of
temporary bridges stated above have been detailed in the enclosed Annexure, as mentioned
below

Annex – I Standard Application Form to be filled up by the Applicant seeking
permission of construction of temporary bridges.

Annex – II Standard Operating Procedure (SOP) in regard to according permission to
such bridges.

Annex – III

Annex – IV

Guiding principles to be followed by the Departmental Officers, while
according permission.

Standard format of undertaking to be submitted by the Applicant in the form
of Affidavit

2 These may be used henceforth for according permission of the temporary bridges.

/
g) S,„l+Wta

Joint Secretary to the
Government of West Bengal

End. Annexure I. II. III & IV

No.128/1 - 1 Dated, 6th April 2017

Copy with copy of Annexure forwarded for information to:

,/
Sri S Saha / Deputy Director
Advance Planning, Project Evaluation & Monitoring Cell
Irrigation & Waterways Directorate
– with a request to upload the
website.

copy of the letter and Annexure in the departmental

eMI'
tD Sad#lpta

Joint Secretary to the
Government of West Bengal

Enel. as stated

Jb. ;\ P > project @ 4M 01 2017 . 1
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Annex- II

Standard Operating Procedure (SOP) in regard to according
permission by the Irrigation & Waterways Department to
private persons / entities for construction of temporary

bridge over rivers / drainage channels / irrigation
canals for carrying sand filled trucks

1 Application Form along with standard format of undertaking may be collected from the
office of the concerned Executive Engineer, Irrigation & Waterways Department. The said

Fc?rm after duly been filled up and attaching scanned copies of the relevant documents

mentioned in the Form. shall be submitted to the said office in person. Scanned copy of

undertaking as per the standard format (vide Anne)<ure,IV) in the form of Affidavit in ? 50

Non Judicial stamp paper and affirmed before any Ld. Judicial Magistrate shall also be

submitted along with Application Form.

2. The concerned Executive Engineer will examine the proposal prima-facie, particularly in
the context of the guiding principles laid down in Annex-III and convey his decision on

construction of the temporary bridge, as well as the drawing, and indicate the assessed

cost of the bridge as per original / modified drawing within 14 (Fourteen) days, in writing.

3' if the decision of the Executive Engineer conveys concurrence / no objection for
construction of the temporary bridge, the applicant will simultaneously be asked to deposit
the security money, amounting to 20% of the cost assessed by the Executive Engineer.

4 The applicant will deposit the said amount preferably through Bank Draft on any scheduled

Bank in favour of the said Executive Engineer within 3 (Three) working days from receipt

of in-principle concurrence / no-objection for construction of such temporary bridge. Such

draft is to be deposited by the Executive Engineer in the treasury linked Bank in TR-7
against the head of account: '8443 - 00 – 108 – 004’. In case of refund of the said Security

Deposit, bill is to be drawn by the Executive Engineer in Form 70C.

5. Thereaft dr formal permission and go-ahead order will be accorded by the concerned

Executive Engineer of the Irrigation & Waterways Department to the applicant, with copy of

endorsement to all concerned including his Superintending Engineer, Chief Engineer and
Lease / Licence issuing authority in the District, within 3 (Three) working days. Location

of ramp for crossing over embankments, if required, will also be stated in the formal
permission and go-ahead order.

6. The applicant on receipt of that 'go ahead’ order may start the construction work of the
temporary bridge
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Annex-III

Guiding principles to be followed in the Irrigation & Waterways
Department to accord permission to the private persons /

entities for construction of temporary bridge over
rivers I drainage channels / irrigation canals

for carrying sand filled trucks

1 Permission to private persons / companies / organisations to construct temporary bridges

across rivers / channels / canals would only be accorded subject to fulfilment of all the

following conditiors:

i) The proposed temporary bridge will not cause any encroachment / restriction on the

existing waterway. Spans of the bridge should be sufficiently long to minimise

accurnulatior of water hyacinth or debris coming with flowing water at support
locations.

ii) The applican: abides by the terms and conditions of the standard undertaking as per
Annex-lV

111) Construction of the temporary bridge cannot be taken up before 11 th November and

restoration of the channel section at the zone of construction by removing debris,

bundhs, etc. will be done once the construction is over. The temporary bridge will

totally be dismantled, super and sub-structure parts and approach totally removed

and channel section cleared of all sorts of obstructions, latest by 7th June every year,

or earlier if notified by the concerned Executive Engineer of the l&WD or his

subordinate officers. so as to ensure smooth flow of monsoon discharge through the
river channel during the period from IW\ June to 31 st October, or as may be notified by

the abovesaid authorities.

iv) Construction of the proposed temporary bridge and associated approach path / road

or ramp for crossing over the embankment will not cause any permanent damage to

embankments or other infrastructures / assets of the l&WD.

2 Decision of the l&WD will be final and binding on the applicant.
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-IV

Standard format of undertaking to be submitted by the
Applicant in the form of Affidavit in ? 50.00 Non Judicial stamp
paper, to be affirmed before any Ld. Judicial Magistrate in
connection with construction of temporary bridge over rivers /
drainage channels / irrigation canals, for abiding by during
construction as well as in the post construction period

I, (mention name of the Applicant and fu11 particulars regarding father’s name, add bss,

PAN No. and profession, etc.), having been duly authorised by (name of the EntitY)I do he+ebY

agree to abide by the terms and conditions mentioned hereunder in connection

construction of a temporary bridge over __ __ _ (name of river / channel / canal) at _ _
_ (name of village / locality), Gram Panchayat _ _ _ _ _ / Ward No. _ _ _ of _ _ _ _ _
Municipality / Municipal Corporation, Police Station _ _ _ _ _ _, District _ ________

I

1. Construction of the temporary bridge wi 11 be as per General Arrangement Drawing (GbD)
prepared and submitted by the undersigned

2 Concerned Executive Engineer of the r&wD, holding jurisdiction in the area of constru4ion
of the temporary bridge or his authorised representative will reserve the right to inspectlthe

temporary bridge during construction and to stop the construction in case there is devia jion

from the approved drawing of I & W Department, affecting waterway or other hYdrological

parameters of the river / channel / canal or safety of the structure.

3. Responsibility for structural safety of the temporary bridge during and after construction will

soleIY'rdmain vested on the undersigned

4. Construction of the temporary bridge cannot be taken UP before 11h November ;nd
restoration of the channel section at the zone of construction by removing debris, bunqhs,
etc. will be done once the construction is over. The temporary bridge will totalIY be

dismantled, super and sub-structure parts and approach totally removed and char]nel

section cleared of all sorts of obstructions,' latest by 7th June every year, or earlier if notijied

by the concerned Executive Engineer of the l&WD or his subordinate officers, so ag to
ensure smooth flow of monsoon discharge through the river channel during the period f+m
1\" June tO 31 st October, or as may be notified by the abovesaid authorities.

i

5 There will not be any unwarranted drainage congestion in the upstream or downstread of
the bridge. nor will be any impediment to the utility of the river / channel / canal, in regard to

irrigation or drainage during construction period or due to construction of the tempod

bridge. Necessary alternative arrangement for flow diversion will be made by

undersigned

6. Land for the purpose of making the approach road, from the temporary bridge point ubto

the existing road in the countryside, will be arranged by the undersigned without caus+ng
anY damage to embankment or other infrastructures / assets of the l&WD.

I
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7 Ramp for crossing over the embankments will be constructed by the undersigned at

locations identified by the concerned Executive Engineer of the l&WD of his authorised
representative

8

9

The temporary bridge will not be opened to traffic till final inspection by the concerned
Executive Engineer of the l&WD or his authorised representative

There will not be any restriction on using the temporary bridge by the common pedestrian

and vehicular traffic and I&WD officials, subject to the condition that vehicles heavier than

the designed capacity may not be allowed to cross over.

10. Responsibility of maintenance of the temporary bridge will remain solely on the
undersigned

I agree to submit a security deposit amounting to 20% of the estimated cost of the

telnporary bridge (as assessed by the Executive Engineer of the l&WD or his subordinate

officers) to the concerned Executive Engineer for construction of the temporary bridge, on

receipt of intimajion towards in-principle permission from that Executive Engineer. Such

security deposit will be refunded after expiry of Lease / Licence Agreement or termination of the

said Agreement, whicnever is earlier, subject to the fulfilment of all conditions stated in Clauses

4, 5, 6, 7, 8, 9 & 10 above. Non fulfilment of any of the above conditions or non compliance to
any instruction of the l&WD officials will lead to total forfeiture of the entire security deposit.

I further agree to the condition that permission for reconstruction of such a temporary bridge
next time, may not even be accorded in the event of forfeiture of security deposit. I also agree
to the condition that if it is decided to accord permission, for reconstruction of the bridge in the
following working season even after forfeiture of security deposit, due to any of the lapses on
the part of the undersigned, fresh security deposit amounting to 20% of the current estimated

cost of the temporary bridge will be submitted to the concerned Executive Engineer, in addition

to legal liability for any omission and commission on my part including any third party liability

arising therefrom. I will also keep the I & W Department clear from any such liability.

Signature of the Applicant & Seal
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Annex - II

Application Form for construction of temporary bridges over rivers / drainage
channels / canals, to be done by private persons / entities (other than

Government Departments / Organisations / Undertakings)
for transportation of sand

1 Name & Contact details of the Applicant

+ Name

• Status Individual / Authorised Signatory
for } Firm

} Company
b Society

(Please tick)

je Name of Firm/Company/Society
! ( if applicable. otherwise mention

' NA’)

e Address

• Landline No. + Mobile No

• E-mailID
n nHll• ===b ==He

2 Name of the river / channel / canal over which the temporary bridge is proposed.

+ Name of tile F River

} Channel

I Canal

3 Location of the temporary bridge.

• Mouza / Village / Locality

• Gram Panchayat / Municipal Ward

• PanchayatSamtty/Municipality
• Police Station

+ District

4 Appropriate geo-referencing of the location
(optional)

• Latitude

e Longitude

5 Reference number and date of letter of NoC of
the Lease / Licence granting authority regarding
construction of the temporary new bridge. Such
authority should be District Land -& Land
Revenue Office (DL & LRO) of the concerned
District. Cobb 4 bbc Dea jUL,„, bl ABv4,,nIV AA. h h-'aaaeJ,r

• Ref No, :

+ Date

Jb.:\ P > prOject + application fOrm with annex 1
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I
/

. Justification of the proposal of the new

teITpul'al-y bridge (within 3 lines / sentences)

7. Type of proposed temporary bridge envisa-
ying plying of sand filed trucks / other
vehicles.

•

•

e

Wooden bridge on bullah piling

Wooden bridge on steel joist piling

Steel bailey bridge on bullah or steel
Joist piling
(Please Tick)

8 Expected load carrying capacity of the
temporary bridge

9 Total length and width of the proposed
temporary bridge.

• Length

e Carriageway width

metre

metre

10. Distance of the nearest bridge (permanent
or temporary) in upstream and downstream
from the proposed bridge location.

+ Upstream

Downstream

11 Attach the scanned copies of the following:
e Index plan preferably drawn on mouza map. showing the proposed bridge
e Letter of Local Authority according NoC (vide St.5) and copy of the Lease Agreement /

Licence Deed
• General Arrangement Drawing of the temporary bridge prepared by a technical person

showing –

H Plan

- Elevation

- Typical cross section of the structure, superimposed on the river /
section

channel / canal

Authorised Signatory

Note: 1 Standard Operating Procedure (SOP) for processing the
application has been detailed at Annex-II.

2 Guiding principles to be followed in the Irrigation &

Waterways Department to accord permission for
construction of temporary bridge over rivers / drainage
channels / irrigation canals may be perused at Annex-III.

3 Standard format of undertaking to be submitted by the
Applicant is at Annex-IV

Jb.:\ P ! project a application form with annex . 2

210

2009



No.7-47/PCC/NGT/Misc./2024/ 

अंडमान तथा ननकोबार प्रशासन 
ANDAMAN & NICOBAR ADMINISTRATION 

प्रदषूण नियतं्रण समिनि 
POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 

Dolly Gunj,   Sri Vijaya Puram -744 103 Tel. 250370 

E-mail: dstpcc-andamans@nic.in 
 

   Sri Vijaya Puram, dated:       -10-2024 

To 

The Divisional Head, IPC-II, 

Central Pollution Control Board, 

Parivesh Bhawan, East Arjun Nagar, 

Delhi-110032. 

 

Sub: In reference to Hon’ble NGT O.A. No. 581 of 2022 (IA No. 728 of 2023 and IA No. 595 

of 2023) order dated 30.04.2024- reg.    

Ref:    CPCB letter no. CPCB/IPC-II/CM-13011/92/2023 dated 14.05.2024. 

Sir, 

This is with reference to the above-mentioned office letter, wherein it was requested to 

furnish the information with respect to the following points pertaining to Andaman & Nicobar 

Islands in compliance to the Hon’ble NGT order in Vikas Kumar Vs State of Haryana and others. 
 

1. Statutory/ policy framework regarding construction of temporary bridge across river 

channels. 

2. Any guidelines permitting construction of temporary bridge across river channels. 

3. Any alternative practice adopted regarding construction of temporary bridge across river 

channels. 
 

In this regard, it is hereby submitted that Andaman & Nicobar Islands do not have temporary 

bridges across river channels for mining and related activities. As a result, there are no applicable 

regulations regarding this matter, based on information obtained from the North, Middle & South 

Andaman Districts and the Andaman & Nicobar Administration's Public Works Department 

(APWD). Consequently, this report is deemed 'NIL'.  

Yours faithfully, 
 

 

 

Member Secretary, ANPCC 

Copy to: 

1. PA to Secretary, S&T/Chairman ANPCC for kind information of the Secretary, S&T 

/Chairman ANPCC. 
 

Member Secretary, ANPCC 

C-18/3/2023-Dir(S&T)-SnT_AN-Part(1) I/150127/2024
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J&K
Jammu and Kashmir

-Pollution Control Committee
chairmanSTjkspcb@g mail,com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

ITUWTSA

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

r'Q,

NEW DELHI 2024

Member Secretary.
Central Pollution Control Board,
Parivesh Bhawan, EastArjun Nagar,
Delhi-110032.

No.: fKPCC/Sc./oA- s$t-zUzz/zs/ Z0 qg Date: 17 -oz-zozl

sub: Directions under section 18 (1) (b) of the water (prevention &
control of Pollution) Act, l9T4 regarding compliance of orders
dated 30.04.2024 & 10.01.2025 in oA No. 581 of zozz titled as
Vikas Kumar v/s state of Haryana & Ors.

Ref: C M - L 3 0 1 1 /9 2 /2 0 2 3 - LAW- H O- Cp C B ; dated 0 7.0 2.2 0 2 S.

Sir,

Please refer to the subject & reference captioned above. In this
connection, I am to convey that information w.r.t statutory / policy

framework regarding construction of temporary bridge across river
channels for carrying out Mining & allied activities and guidelines

permitting such activity, as received from Departments of Geology &
Mining has been submined vide this office No. JKpcc /sc./oA-zozz-B3}-
839; date d 24.05.2024 (Copy enclosed).

Yours faithfully,

@.w-c-
(Ghanshani Singh)IIGS
Member Secreta"t"tryecreurr, ll ' >' k-
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Foresl Complex ll Silk Factory Road
Transport Nagar, Jammu, t eO OOO ll Rajbagh, Srinagar, 190 OO8

Tel -0191-2476927; mail - membeBecretaryjkspcb@gma .com

,.Ia LiFE

Director,
Department of Geology and Mining,
Jammu & Kashmir.

No,: f KPCC/sc./oA . ssr-2022 /g3B -831 Date: 2Y.o5-2o24

Subiect: Permissibility of temporary bridge across river channels for
carrying out mining & allied activities.

Reference: Hon'ble NGT order dt. 3O.O4.2O24 in OA No. SBI / 2022.

Sir,

Kindly refer to the above captioned subject. In this connection, I am to convey

that Hon'ble NGT in OA 587 / 2022 Vikas Kumar V/s State of Haryana & Ors vide

its Order dated 30-04-2024, issued following directions:

7. "Undisputedly, construction of temporary bridge or road on riverbed for
carrying out mining will have adverse environmental impact on river
morphology and ecology and, therefore, appropriate remedial measures have

to be taken immediately to mitigate the same. At present such prompt action
is not taken due to absence of statutory / policy frame work and guidelines.

There is urgent need for due consideration of the matter for suggesting

framing of requisite statutory / policy frame work and guidelines for adoption
and implementation of remedial measures for mitigating adverse
environmental impacts on river morphology and ecology."

2. "ln these facts and circumstance, we widen the scope of proceeding in the
present case to consider the question of "permissibility of temporary bridge
across river channels for carrying out mining and allied activities" in its
applicability to oll states and UTs."

v
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3. "Respondents no. 77 CPCB is directed to obtain and compile information from
all states and UTs regording framing of stotutory / policy framework and

issuance of any guidelines permitting construction of temporary bridge across

channels for carrying out mining and allied activities and also any alternative
practice adopted in all the states/ UTs and file its report within two months."

Accordingly, in compliance to the aforesaid directions of the Hon'ble NGT and

CPCB, following directions are issued.

The Director, Geology and Mining, J&K shall provide :-

0 The statutory / policy framework regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities ; {Yes/No Document/policy/guidelines to be provided}

ii) Any guidelines permitting construction oftemporary bridge across river
channels for carrying out mining and allied activities and;

{Yes/No Document/policy/guidelines to be provided}

ii| Any alternative practice adopted regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities. ;

{Yes/No Document/policy/guidelines to be provided}

The requisite information as mentioned above should reach this office byor
before 25.O5.2O24.

(Vasu Yadav)
Chairman

Copy to the:-
1. Regional Director, Pollution Control Committee, fammu/Kashmir for

information and necessary action.

u
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